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State Pollution Control Board (JSPCB).

I, Kamlakant Pathak, S/o of Jitbahan Pathak presently
posted as the Section Head, Dumka Region, JSPCB having
its office at T.A. Division Building, Dhurwa, Ranchi,

Jharkhand

1.That, at present, I am working and posted as the

Section Head, Dumka Region, JSPCB and as such, I am
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2.That, I have gone through the order dated 15/02/2024
passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi and order dated 23/04/2024
passed by the Hon’ble National Green Tribunal, Eastern
Zone Bench, Kolkata in the present matter and have

understood the contents therein.

3.That, I am duly authorized by the Competent Authority
to swear this affidavit. Further, it is stated that I
have gone through the relevant files and records in

the present case.

4,.That, it is humbly stated and submitted that the
Hon’ble Principal Bench of the Tribunal in its order
dated 15/02/2024 in O. A. No. 18/2024/PB was pleased
to constitute a Joint Committee comprising of the
representatives of Central Pollution Control Board,
Jharkhand Pollution Control Board and District

Magistrate, Saraikela, Jharkhand to verify the factual

=T position and suggest appropriate remedial action.

<

>_. ) " .

=< 5.That, it is humbly stated and submitted that in view
& of the above said order dated 15/02/2024 of the

Hon’ble Tribunal, the JSPCB vide its Ref. No. B - 829
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©,

Regional Officer, JSPCB Regional Office - Cum -
Laboratory, Jamshedpur as the Nodal Officer - cum -
Member of the Committee on behalf of the JSPCB to look
into the matter and has informed about the same to

the other Committee members.

Photocopy of the Ref. No. B
- 829 dated 26/03/2024 1is
enclosed and marked herewith

as Annexure - ‘A’ .

6.That, it is humbly stated and submitted that the Joint
Committee undertook visit of the site in question on
09/04/2024 and has submitted the Report of the Joint
Committee vide Letter No 403 dated 19/04/2024. The
Recommendations of the Joint Committee is reproduced

herewith for the sake of brevity: -

"IIT. Recommendation of the Committee: -

1. Logbook for daily record, of Char production and usage must
be maintained by the industry.

2. AFBC boiler shall be installed simultaneously along with
the DRI plant to ensure full utilization of char from the

— beginning. Scrap shall be used in steel melting shop (SMS)

- and SMS slag and kiln accretions shall be properly utilized.

3. Leachate study for the effluent generated and analysis

“. shall also be regularly carried out and report submitted
: "\'f_;\o the Ministry’s Regional Office at Ranchi, SPCB and CPCB.



10.

11.

L2

15

All efforts should be made to reuse and re-circulate the
water and to maintain zero effluent Discharge. Effluent
treatment plant should be provided by the Unit at the
earliest for treatment of process water which is being
recycled at present.

Install Sewage Treatment Plant in the industry for
treatment of sanitary waste water.

Industry should submit Calibration certificates for OCEMS
system and PM10 analyzers installed.

Industry should submit report(s) duly monitored and issued
by an NABL accredited / ISO 9001:2008 and OHSAS 18001:2007
certified laboratory.

Raw material storage shed should be provided wherever
possible and all the raw material lying in the open should
be kept covered. Construct the shed for keeping Iron Ore
properly and ensure Crushing and screening operation in
shaded enclosed area.

The various types of solid wastes generated should be stored
separately as per CTO/CPCB guidelines so that it should not
adversely affect the air quality, becoming air borne by
wind or water regimen during rainy season by flowing along
with the storm water.

construct garland drain, toe wall and settling tanks for
storage of solid wastes and raw materials separately and
de-siltation of settling tanks shall be done regularly.
The occupier should provide separate electricity meter with
all APCD for keeping check on regular operation of pollution
Control Devices. Install & operate Closed Circuit
Television (CCTV) camera for monitoring of operational
status of APCDs.

Install Mechanical Operated system for timely collection
and removal of the flue dust generated in air pollution

control device.

. Hazardous Waste storage area must be proper and should be
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Hazardous waste online digital Display Board should be
installed at main gate and must be updated regularly.
Environmental statement properly must be filled properly
with relevant data and be submitted every year within due
time and the industry should submit the same of last 3
Financial Year.

Greenery 1inside the premises must be increased and
plantation density should be increased to 33 % area as per
CPCB guidelines.

Rain Water should be utilized to as much extent as possible,
Roof top rainwater harvesting structure should be provided
and for storm water, settling tank of adequate capacity
should be provided for collection and reuse of water.
Intimation regarding restarting of the Unit to MoEF&CC and
JSPCB to be provided. If SMS unit has been brought into
operation the information regarding the same should be
provided by the Unit.

Provide sufficient no. of water sprinklers at all the dusty
points to control fugitive emission.

PP must obtain and submit NOC from Central ground water
authority / State Ground Water Authority regarding
extraction/ consumption of ground water at the earliest.
Separate Environmental Management Cell equipped with full-
fledged laboratory facilities shall be set up to carry out
the environmental management and monitoring functions.
Project proponent should submit proper layout of the plant
superimposing with the available land documents allotted to
the Unit.

Adityapur Industrial area Development Authority may be
directed to clear the land ownership of the above said
disputed land area of 4.67 acres and accordingly further
action may be taken.

Project authorities must comply all the condition

- stipulated in earlier granted Environmental Clearance & CTO

‘Within six months and submit six-monthly compliance reports

'o.f Charter on Corporate responsibility for environment
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protection, EC & CTO to the Regiomal Office, MoEF&CC, SPCB
&CPCB.

25, The Project Proponents have failed to provide desired
report on compliance status to the committee. On the basis
of Non-compliance as mentioned above CTO may be revoked and
closure direction may be issued till compliance of all the
stipulated conditions in E.C. and C.T.O and other statutory
obligation and submission of documentary proof.

26. Accordingly Environmental Compensation may be levied upon

violators on the basis of facts as mentioned above.

Photocopy of Letter No. 403
dated 19/04/2024 is annexed and

marked as Annexure - ‘B’.

7.That, it is humbly stated and submitted that a show

cause notice has been issued to the Unit by the Board
to explain its part that why the Environmental
Compensation which amounted to INR 26,15,625.00/-
(Rupees Twenty-Six Lakhs Fifteen Thousand Six Hundred
and Twenty-Five) may not be imposed upon the Unit, CTO
issued to the Unit may not be revoked, Closure order
may not be issued and legal action may not be initiated
against the Unit for the non-compliances shown in the
Report of the Joint Committee vide Board’s Ref. No.
B-1233 dated 20/05/2024.

Photocopy of Letter No. B-1233
dated 20/05/2024 is annexed and

marked as Annexure — ‘C’,
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8.That, reply of the Unit to the show cause 1is still

awaited.

9.That, this Affidavit is filed bonafide and in the

interest of justice.

10. That the statement made in forgoing paragraphs are

g ®
553
g% true to my knowledge in annexure are true copy of its
8=
E ‘é & original.
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o &
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‘g 5 K
g /
LS
.¢
~J
{ G
~
>— VERIFICATION:
<L
= > Q M f M2%
o Verified at Ranchi on this the day of ;;;‘Mé@? éU%@ that
QN I the averments & facts stated herein above are true and
g
ag correct to my knowledge and belief and nothing material
" e}
Eg has been concealed therefrom.
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—-—M-—"' = JHARKHAND STATE POLLUTION CONTROL BOARD @

AW  TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
:g:g Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979,/2400139
By Email Hon’ble NGT Matter
Time Bound (Urgent)
Ref, No. B -229 Ranchi, Dated..26.1.03] WY
From,

Yatindra Kumar Das,
Member Secretary.

To,
The Deputy Commissioner,
Saraikela-Kharsawan.
The Regional Director,
CPCB Regional Directorate,
Kolkata.

Sub: - Compliance of the directions issued by the Hon’ble NGT, Principal Bench, New Delhi in
its order dated 15/02/2024 in O. A. No. 18/2024/PB (Presently O. A. No. 63/2024/EZ) in the
matter of Ajay Kumar Murarka Vs, State of Jharkhand & Ors. — Regarding.

Sir,

With reference to the subject noted above, the undersigned is directed to inform that the Hon’ble
NGT, Principal Bench, New Delhi in its order dated 15/02/2024 in O. A. No. 18/2024/PB (Presently
O. A. No. 63/2024/EZ) in the matter of Ajay Kumar Murarka Vs. State of Jharkhand & Ors. has
made certain observations and issued certain directions (Copy enclosed). The relevani portion of
which are as below: -

“3. Prima facie the averments made in the application raise substantial questions relating to
environment arising out of the implementation of the enactments specified in Schedule-I to the
National Green Tribunal Act, 2010.

4. In view of the averments in the application, we consider it appropriate to have response of (1)
State of Jharkhand through Chief Secretary, Government of Jharkhand, (2) Jharkharid Pollution
Control Board, through its Member Secretar , (3) District Magistrate, Seraikela, Jharkhand and
(4) M/s. GM Iron & Steel Co. Lid., Adityapur Industrial Area, Dist Saraikela Kharsawan who
O\C—/ stand impleaded as respondents No. 1 to 4. The Registry is directed to prepare and attach memo of

parties to the application and issue notices to respondents No. 1 to 4 requiring them to file their
reply/response within two months.

3. In view of the averments made in the application, we also consider it appropriate that a Joint
Comumittee be constituted to verify the Jactual position and suggest appropriate remedial action,
Accordingly, we constitute a Joint Committee comprising of representatives of Central Pollution
Control Board, Jharkhand Pollution Control Board and District magistrate, Seraikela, Jharkhand
and direct the same to meet within two weeks, undertake visits to the site, look into the grievances
of the applicant, associate the applicant and representative of the concerned project proponent,

’ verify the factual position and suggest appropriate remedial action. The Jharkhand Pollution
Control Board will be the nodal agency for coordination and compliance. .

6. Even though in the present case cognizance has been taken by this Bench on the basis of letter
petition received by post with approval and assignment under order of Hon’ble Chairperson, but in
view of the facts and circumstances of the case including the fact that the place of accrual of cause
of action lies within jurisdiction of the Eastern Zone Bench of this Tribunal at Kolkata, we are of
Hresegusidered view that it will be appropriate if the case is further heard by the Eastern Zone
Ben n's Tribunal at Koikata.

Page 338
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7. Accordingly, the Registry is directed to list the matter before the Eastern Zone Bench of this

Tribunal at Kolkata on 23.04.2024 after obtaining orders from Hon’ble the Chairperson Jor
transfer of the case.

8. Factual and Action taken Report by the Joint Committee and reply/response by the respondents
be filed within two months before the Eastern Zone Bench of this Tribunal at Kolkata by email
ngtjudicialkolkata@gov.in ................ B

In light of the above, it is further informed that Sri Ram Pravesh Kumar, Regional Officer, JSPCB
Regional Office — Cum — Laboratory, Jamshedpur (Contact No. - 8987594597, 9973749595; Email; -
Jspeb.jsr@gmail.com) is nominated as the nodal officer and member of the committee on behalf of
JSPCB to look into this matter. This is for your information and necessary action please,

Thanking You.
Encl: As above.
Yours sincerely,
Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo No. D= 829 Ranchi, Dated. 26, lﬁbkw?—‘i

Copy to: Sri Ram Pravesh Kumar, Regional Officer, JSPCB Regional Office — Cum — Laboratory,
Jamshedpur for information and it is, hereby directed to coordinate with the committee and submit
the report to the undersigned in linc with the directions issued by the Committee in time so that it
may be filed before the Hon’ble NGT, EZB, Kolkata before the next date of hearing.

(Yatindra ar Das)

M =mbe cret
B2 \) L
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Web Site- jspeb.nic.in/ Phone- 0657-2383241/ Fax- 0657-2383905

Refno- {403 Jamshepur, Date :- H\ul—\\')b\

From ,
Ram Pravesh Kumar,
Regional Officer,
Jamshedpur..

To.
The Member Secretary,
Jharkhand State Pollution Control Board,

Ranchi.

Sub: Compliance of the direction issued by the Hon’ble NGT Principal Bench, New
Delhi in its order dated-15.02.2024 in O.A. No.-18/2024/PB (Presently O.A.
No.- 63/2024/EZ) in the matter of Ajay Kumar Murarka Vs. State of Jharkhand &

Ors.- Regarding.

Ref.- H.Q. memo No.-B-829, Ranchi, dated- 26.03.2024

Sir,
With reference to above noted subject matter the inspection was conducted by the
Commitiee Member on 09.04.2024, The inspection report is being enclosed herewith.

On the basis of observation made by the committee, action taken report may be
submitted from H.Q. level in the light of direction issued by the Hon’ble NGT, EZ.

This is for information & further action please.

Yours faithfully

Encl; As above.

i R
DU\ "*
(Ram Pravcsh Kunmr
R.O. Jamshedpur
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Report on Violation of CTO and EC conditions by M/s. GM Iron & Steel Co. Ltd., Adityapur

Industrial Area, Dist Saraikela Kharsawan in the matter of O.A No. 18/2024/PB Eend"ing before

Hon’ble National Green Tribunal, Principal Bench(Ajay Kumar Murarka Vs State of Jharkhand
& Ors)

L. Background
This matter has been taken up by Hon’ble NGT, Principal Bench in the light of letter sent by Mr.
Ajay Kumar Murarka regarding “Violation of CTO and EC conditions by M/s. GM Iron & Steel
Co. Ltd., Adityapur Industrial Area, Dist:- Saraikela Kharsawan in connivance with officials of
JSPCB” and registered as O.A. No. 18/2024.

In view of the above Hon’ble NGT has constituted a Joint committee to verify the factual position and
suggest appropriate remedial action vide its order dated: 15.02.2024 with following members: -

. Representative of Central Pollution Control Board
II.  Representative of Jharkhand Pollution Control Board
[II.  District Magistrate Saraikela, Jharkhand

Hon'ble NGT has directed the Committee to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and suggest appropriate remedial action.

As per the NGT order “The Jharkhand Pollution Control Board will be the nodal agency for
coordination and compliance”. Member Secretary, JSPCB has nominated Shri Ram Pravesh Kumar,
Regional Officer, JSPCB Regional Office-cum-laboratory, J amshedpur as Nodal Officer and Member
of the Committee. :

The case has been transferred to NGT Eastern Zone Bench as place of accrual of cause of action
lies within jurisdiction of the Eastern Zone Bench of this Tribunal at Kolkata and registered as O.A.
No. 63/2024/EZ.

Accordingly, a committee was constituted with the following members: -

I Mr. Sanjay Kumar Das, Additional Deputy Commissioner, Saraikela-Kharsawan
Il Mr. Ram Pravesh Kumar, Regional Officer, R.O. Jamshedpur
[II.  Mr. Toufic Aslam, Scientist-C, CPCB Regional Directorate Kolkata

| Findings of the Committee during the site inspection:-

The Committee members visited M/s. GM Iron & Steel Co. Ltd., Adityapur Industrial Area, Dist;-
Saraikela Kharsawan sites on 09.04.2024. During the inspection Sri Vikash Pandey, Manager,
Accounts, Sri Dilip Rana, G.M. Technical and Sri Anirudhh Mukherjee, Accounts Manager were

present as the project representative,

o

NGT/0A/18/2028 ~ pg. no. 1
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M/s. GM TIron & Steel Co. Ltd. is a Sponge Iron Unit, this unit is running as expansion of Sponge
Iron Plant (2 x 100 TPD) Capacity established at 3rd Phase Extension, Adityapur Industrial Area
P.O. Adityapur, Distt. Saraikela Kharaswan, Jharkhand which was earlier known as M/s Bimaldeep
Steel Private Limited and operated by the earlier owner Mr. Ajay Kumar Murarka.

Present Status:-

The project was found in operation and production of sponge iron from the industrial unit was being

done as given below:-

SL Unit No. of units Product | Production Generation
No. Capacity
Approved
E DRI Plant 2 (100 *2) Sponge 60,000 2022-23 - 34280.33 MT
Iron TPD 2023-24 - 31920.49 MT
2 Furnace Not in operation steel 330 TPD NIL
(Steel) Melting
3 Boiler WHRB & AFBC | Captive 12ZMW Not Installed Power
Power 4MW + drawn from JSEB
Plant SMW

L.~ MoEF & CC had accorded EC to the project on 17.01.2011 to M/s Bimaldeep Steel Private Limited
vide letter No. J-11011/641/2009-IA. II(T) dated 17.01.2011. The EC issued by the ministry was for
the expansion of Sponge Iron Plant Capacity from 100 TPD to 200 TPD and installation of SMS
(330 TPD) and CPP (12 MW- 4 MW WHRB+ 8MW AFBC). (Annexure-1)

2. M/s Bimaldeep Steel Pvt. Ltd. had obtained NOC issued by Bihar SPCB vide ref. T-4481 dated
19.10.2000 for Sponge Iron — 15000 MT/Y(i.e. 50 TPD) on Plot No. A/11-14.

3. M/s Bimaldeep Steel Pvt. Ltd. had then obtained NOC (Expansion) issued vide ref, N-248 dated
17.10.2003 for Sponge Iron— 100 MT/day for Plot No. A-11 to A-14, 3rd Phase, Adityapur from JSPCB.

4. M/s Bimaldeep Steel Pvt. Ltd. had then again obtained Consent to Establish (CTE) vide ref. 2884
dated 03.06.2008 for Sponge Iron— 200 TPD on Plot No. A- 5(P), A-6(P), 7 to 10, 11(P), 12 (P), Khata NO.
121, 122, 101, AIA, Seraikela Kharswan. (Annexure-2)

5. M/s Bimaldeep Steel Pvt. Ltd. had then obtained CTO for operation of the plant and the
Last CTO was granted to M/s Bimaldeep Steel Pvt. Ltd. VIDE Ref. No. PC/JSR/B-57/04/G-
1419 Dated: 26.04.13 which was valid up to 31.03.2014 for product and capacity — sponge
Iron 1 x100 TPD. (Annexure-3)

6. During the site inspection, it was learnt that the project to which EC was granted by the
MoEF&CC had stopped and had been in financial problems in clearing the outstanding debts
from its creditors like Allahabad Bank, Bank of Baroda, Punjab national Bank etc. Due to
financial issue the project had gone into NCLT and was subsequently taken over by the banks.

7. The project was, later auctioned by the Banks and was purchased by M/s GM Iron" & Steel
Pvt. Limited ln 2020, 'who is the present ownerand running the plant presently.

i

NGT/OA/18/2024, | Pg. no. 2
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M/s. CFM Asset Reconstruction Pvt. Ltd. being the vendor company sold all the movable assets (equipment
and machineries) belonging to M/s Bimaldeep Steel Pvt. Ltd. vide invoice No. 01/sales/2020-21 dated
18.09.2020 to M/s GM Iron & Steel Company Ltd. much prior to the Appeal filed before DRAT of Plot Nos.
11(P), 12(P), A-13, A-14, A-5 (P), A-6(P), A-7, A-8, A-9, A-10, A-11, A-12 (P) with total built up area 55530
sq. ft. (Annexure -4)

The Asset viz. ESP, Bag Filters etc. is mentioned in the Sale Certificate of CFM at serial no. 07. °

Factory Inspector, Saraikela-Kharaswan, has issued letter vide no. 167 dated 01.12.2020, certifying that M/s
Bimaldeep Steel Pvt. Ltd, at- A/11, A/12, A/13 & A/14, 3™ phase industrial area Adityapur,
Jamshedpur, Dist:- Saraikela kharsawan — Reg. No. 69145/S.B.M. was not in operation since September 2013
as per information provided by Shri A K. Muraraka vide Form No. 29. (Annexure -5)

.There has been no transfer of Environment Clearance granted by the Ministry in the name of

the present owner and the plant in operation with the EC granted in favor of M/s Bimaldeep
Steel Pvt. Ltd. presently.

- The present owner, M/s GM Iron & Steel Company Ltd. has written to the Ministry vide letter

dated 01.12.2022 for the change /Amendment in the Environment Clearance issued by the
Ministry with respect to the change in the ownership of the company. The transfer of
Environment clearance in favour of M/s GM Iron and Steel Company Ltd. is still pending.

(Annexure-6)

M/s GM Iron & Steel Company Ltd has been granted first time CTO after the change of ownership & name
vide Ref No. JSPCB/HO/RNC/CTO0-9842816/2022/413 Dated: - 08.04.2022 which was valid up to:
31.03.2023 in Mauza -Adityapur Industrial Area, P S -Parwatipur, District -SERAIKELA
KHARSAWAN as given below: - (Annexure -7)

Project Site-Area Investme | Product & | Period of CTQ

nt (Rs) Capacity

Plot Area

Before Plot Nos. A-5 (P), A- 566280 sq. | 6696.73 Sponge Iron | 31/03/2023
Expansion | 6(P),A7, A-8, A-9, ft. (13 | lac -2 x 100

Al0, A-11, Al12, A- acres); TPD
13,Al14including 60’-
0’ Road

14.Unit has obtained CTO renewal vide Ref. No. JSPCB/HO/RNC/CTO-14997114/2023/516

dated 23.03.2023 to operate the project which is valid up to 31.03.2025.
(Annexure — 8)

Directions under Section 5 of the Environment (Protection) Act, 1986

i

Show-Cause Notice was issued under Section 5 of the Environment (Protection)
Act, 1986 by the Central Pollution Control Board (CPCB) on July 23, 2015 to the
industry run by then M/s Bimaldeep Steel Private Limited for not installing on-line
Emission and Effluent Monitoring System by the due date, June, 2015. )

M/s Bimaldeep Steel Pvt. Limited was directed on 06.04.2017 to close down its

operation with immediate effect due to non-compliance of the show-cause notice
(Annexure — 9)

pg. no. 3
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iii. Subsequently, CPCB vide letter No. HO/ISP/IPC2-183/2021 dated 06.07.2021 has
communicated to the project proponent on the revocation of the Direction issued to
M/s GM Iron and Steel Company Limited.

(Annexure - 10)

Observations:

1. The Ministry of Envt & Forests Govt. of India, has issued EC in favourof M/s
Bimaldeep steel Pvt. Ltd. vide letter No. J-11011/641/2009- IA. II (I) dt.
17/01/2011. The earlier project proponent, M/s Bimaldeep Steel Private Limited,
since being granted EC to the project in 2011, has not submitted timely half yearly
compliance report to the Regional Office of MOEF&CC as well as SPCB.

2. It was observed that the project had huge storage of Bag Filter Dust as well asESP
dust stored within the industrial premises unsystematically. The project should
prepare a safe disposal plan for these wastes as per the prevailing rules and

regulations laid down by the Pollution Control Board.

3. The project has to develop green belt as stipulated in the EnvironmentClearance

letter but the same has been not complied.

4. All the roads within the industrial unit needs to be made concrete / blacktopping

to reduce the fugitive emissions.
5. Fugitive emission was seen from various sections as leakages were found during the inspection.

6. Housekeeping was found not up to the marks as raw materials and solid waste were also

found kept in open.

7. Project has not constituted separate Environmental Management Cell equipped with full-
fledged laboratory facilities shall be set up to carry out the environmental management
and monitoring functions and Environmental statement is also not being filled properly.

8. Display Board is wall painted and not being updated on regular basis. Project need to install digital
Display screen near the main gate for public display. ‘

9. Project authorities have not submitted Charter on Corporate responsibility for environment protection
immediately after one year of production.

10. Project authorities were asked to submit detailed Layout plan of the plant but the same has been not

pE. no. 4
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11. Project has installed and functioning ESP and Chimney which are claimed to be outside the 13-acre
land and lies in the disputed 4.67-acre lands. But the structure seems to be old and constructed by the
carlier owner of the Unit. ESP and stack are the integral part of the sponge Iron Unit and the Project
cannot be run without operating Air Pollution Control Devices as mentioned above situated at

disputed land.

Details On Land Allotment To The Project as mentioned in first time CTO granted to the unit vide Ref No.
JSPCB/HO/RNC/CT0-9842816/2022/413 Dated:08.04.2022

i.  Possession certificate of AIADA issued to M/s Bimaldeep Steels (P) Ltd., for the Plot No. A-11(P), A- 12
(P), A-13, A-14, including road, 3rd Phase, Industrial area, Adityapur (Area 5 acres) vide dated 04.4.2000

ii. Lease deed agreement made on 07th day of 2004 made between AIADA and M/s Bimaldeep Steels Pvt.
Ltd., for Plot Nos. A-11(P), A-12(P), A-13, A-14 including Road, Near 3rd Phase, Industrial Area,
Adityapur , Jamshedpur (Total area- 08 acres)

iii. Lease deed agreement made on 05th day of 2005 between AIADA and M/s Bimaldeep Steels Pvt. Ltd., for
Plot Nos. A-5(P), A-6(P), A-7, A-8, A-9, A-10, A-11 (P), A-12 (P) including Road, Near 3rd Phase,
Industrial Area, Adityapur , Jamshedpur (Total area- 05 acres) )

iv. Jharkhand State Industrial Development Authority, vide letter No. 516 Adityapur, dated 27.03.2021 coveys
that the area allotted to M/s Bimaldeep Steel Private Limited has been cancelled. (Annexure - 11)

v.  The Jharkhand State Industrial Development Authority vide letter N. 517/AR dated 27.03.2021 has allotted
13 acres of land (and 08 acres plot for the industry and 5 acres plot for road) to M/s GM Tron and Steel
Company Limited for a period of 30 years. (Annexure — 12)

vi. The Lease deed No. 1557/ 1473 made with JJADA and M/s G M Iron and Steel Co. Ltd., on 16th April,
2021 for Plot Nos. A-5 (P), A-6(P), A-7, A-8, A-9, A-10, A-11, A-12, A-13, A-14 including 60’-0’ Road
for an area of 566280 sq. ft. (13 acres). (Annexure-13)

For clarification on land detail on which plant is constructed and operation being done, Regional Officer,
JSPCB R.O. Jamshedpur had sent a letter to JIADA vide letter Ref. No. 785 Dated: 03.08.2023 regarding
taking action against M/s G.M. Iron & Steel Co. Ltd. for installation of E.S.P., Heat Exchanger and
Chimney outside of the 13-acre JIADA land allotted to the Unit. (Annexure -14)

JIADA has submitted inspection report in this regard vide letter Ref no. 1183/AR Dated: 14.12.2023. It
has mentioned that during physical examination the disputed 4.67 acre land outside allotted land was also
inspected and following things were found on that land:-

1. Open Shed in dilapidated state on about 40,000 square feet

2. Equipment- i. Ingersol Panel- Ino. ii. Diesel Tank- 3 nos. iii. EOT Crane(Overhead) — 3 nos. iv.

Railway Tracks- 50 nos. v. Continuous Casting Machine — Ino. vi. Furnace — 1 no. vii. Backhoe
Loader(JCB) — 1 no.
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Smoke absorption Unit

1 no. transformer

Iron Ore dumped in 5000 sqft

hantl R - A

(Copy of the letter is being enclosed as Annexure- 15)

»

2 no. Pucca shed of about 5000 sqft in south west corner for water storage

Point wise reply to the discrepancies raised by the Sri Ajay Kumar Murarka

Sl

Issue raised

Status as noted during the Site
Inspection on 09.04.2024

Under the heading of documents relied upon, in the SI
no. 2(9), it appears that reliance has been made on the
Inspection report of the Regional Officer, JSPCB,
Jamshedpur dated 21.01.2023. Careful perusal of the
said Inspection report also reveals that best efforts
have been made to mislead and keep in dark, regarding
the compliance of previous conditions. Under the
heading, specific conditions at S| No. 25, which reads
as “The content of Environmental Clearance vide
F.no. J-11011/641/2009-1A.11(I) dated:
17.01.2011 for expansion of Sponge Iron Plant (100
TPD to 200 TPD) andinstallation of Steel Melting
Shop (330 TPD) and CPP (12 MW — 4MW WHRB &
8 MWAFBC) by M/s Bimaldeep Steel Private
Limited”. Against this column, it is mentioned by the
Regional Officer in the column of compliance as
“Agreed”.

During the Site Inspection cartied out
by the Committee, it was noted that

there were non-compliances with
respect to the conditions on
environmental safeguard measures,

stipulated in the CTO conditions and
Environment Clearance.

It appears that the officers of JSPCB have deliberately
chosen to suppress the factual scenario while making
Jfalse and filovirus compliance report in order to favor
theapplicant/occupier. The Specific Condition A (V) of
the said Environment Clearance veryseptically reads
as under

""Hot gases from DRI kiln shall be passed through Dust
Settling Chamber (DSC) to remove coarse solids and
After Burning Chamber (ABC) to burn COcompletely
and used in waste heat recovery boiler (WHRB). The
gas shall be cleaned in the ESP before leaving out into
the atmosphere through IDfan and stack.”

During the inspection, it was noted that
the project hasinstalled a Dust Settling
Chamber (DSC) to remove coarse
solids and After Burning Chamber
(ABC) to burn CO completely.
However, the plant has not installed
Waste Heat Recovery Boiler in the
plant. The gas, after ABC passes
through ESP before leaving to the
atmosphere.

A bare reading of the said condition very clearly transpires thafThe Project Proponent has installed &
the flue gas from the DRI kilns is to be passed through WHRB. IfPust Settling Chamber (DSC) to remove
is very much evident that there is no WHRB or AFBC/ CFBCCO2rse solids and After Burning Chamber,
boiler installed in the plant.

(ABC) to burn CO completely.

However, the plant has not installed|
Waste Heat Recovery Boiler in the
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lant. The gas, after ABC passes
hrough  ESP before leaving to the
tmosphere.

The para 6 of the Environment clearance reads as “Solid|
wastes generated in the form of Char/dolochar will be‘
used as fuel in the FBC boilers for power generation.
Flue dust from sponge iron plant will be used for
manufacturing of fly ash bricks. Fly ash will be used for|
cement making as well as brick manufacturing. Kiln
accretions will beused as sub-base material for road
construction or landfill. Return scrap will be used in
\SMS. Dust from air pollution control equipment will be
recycled in the process.”

During the inspection, SMS unit was
not found in operation as many
equipment in it were in dismantled
state/ not in working conditions.

With  respect to  dolochar/Char
generated in the plant, it issubmitted by
the project authorities that it is being
sold to vendors and as on 31.12.2023,
a quantity of 3012 MT of Dolochar was

stored in the project area as per
documents showed by the . Unit’s
representatives.

Further, the specific condition (x)reads as under:
“All the coal fines, char from DRI plant shall be
utilized in the AFBC boiler ofpower plant and no
char shall be used for briquette making or disposed
off anywhere else. AFBC boiler shall be installed
simultaneously alongwith the DRI plant to ensure
Jull utilization of char from the beginning.Scrap shall
be used in steel melting shop (SMS) and SMS slag
and kilnaccretions shall be properly utilized. All the
other solid waste includingbroken refractory mass
shall be properly disposed off in environment
friendly manner.”

It was noted during the inspection and
from the reportssubmitted by the project
proponents, that theChar/ Dolochar was
being sold to vendors.

There is no boiler installed” in the
project, the project has submitted that
they are sellingit to vendors at present.
SMS plant is not in operation within the
plant.

Kiln accretions were found stored
inside the plant.

Further, Column D “Solid Waste Management”
page 8 of the inspectionreport also indicates that
49 MT / month of charcoal has been generatedand
sold out, which clearly violates the conditions of
the Environmentclearance. "

From the reports provided by the
project authorities, it is noted that
dolochar generated per day by the plant
is 35MT. This quantity is stored
within the plant and partly sold to the
vendors.

The para, G(A) (a) and (b) noted by Shri J P Singh,
Regional Officer is also very shocking and
disappointingthat even after having very well learnt
that the unit has not complied with the conditions of
the Environmental Clearance, previous CTO and
CTE, the RO has recommended for Grant of CTO.

Based on the Compliance status of previous
CTO conditions and documents submitted by
the present PP, the Inspection report was sent
by regional officer, Jamshedpur.

The JSPC Board after considering the CTO
application, documents submitted and
assurance to comply stipulated conditions by
the present PP has granted conditional CTO to
the unit after seeking legal opinion from
Board’s advocate for the DRI Plant only
having product and Capacity — 2 x 100 TPD.

As per CTO Serial No. ;
4. That, this CTO shall not absolve the

NGT/OA/18/2024
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@

occupier from making compliance of other
Statutory prescribed under any law or
direction of courts or any other instrument
for the time being in force.

5. That, this CTO is being issued on the basis
of information/documents/certificate
submitted by the unit. This CTO will be
revoked if any of the information/
documents/certificates/undertaking  given
by the occupier is found false/fictitious/
forged in future.

6. The Order shall be valid subject to
compliance of all other legal requirements
applicable to the unit.

Even the present CTO condition No.28 speaks of the
compliance of conditions of the EC granted to M/s
Bimaldeep Steel Private Limited.

A letter has been sent to the M/s G.M. Iron &
Steel Co. Ltd. Regarding Non-Transfer of
Environmental clearance in its name from M/s
Bimaldeep Sponge Iron Pvt. Ltd. Vide Letter
Ref. No. 1375 Dated: 11.11.2023. °
(Annexure 16)

Furthermore, the land referred to in your CTO is also
limited to 13 acres as evident from the Sl no. 2(3) &
(4). Whereas, the practical situation on ground is that
the ESP of both thekilns as well as the stack Sfrom
where the flue gas is being passed in to the
atmoshphere is situated outside the said 13 acres.
When the entire plant layout is plotted on the map of the
area leased out to GM Iron & Steel Co. Lid., it can be clearly
seen that the Heat Exchanger, ESP and the duct lines as well
as the stack are outside the said 13 acres of land.

Area allotted to M/s GM Iron and Steel

Company Limited is 13 acres of land
which has been transferred to them by
the AJADA.

In this regard Regional Officer, JSPCB R.O.
Jamshedpur has sent a letter to JIADA vide
letter Ref. No. 785 Dated: 03.08.2023
regarding taking action against M/s G.M. Iron
& Steel Co. Ltd. for installation of E.S.P.,
Heat Exchanger and Chimney outside of the
13-acre JIADA land allotted to the Unit.

However, the construction seems to be done
prior to taking over the plant by present
owner.

10.

In view of the above circumstances, it is very much clear that
the said party, M/ s. GM Iron & Steel Co. Ltd. and the occupier,
has been and is still continuing to violate the conditions of the
EC, CTE and CTO, thereby contravening the Environmental
Protection Act.

M/s GM Iron & Steel has not yet obtained
transfer of Environmental Clearance in its name|
et and as informed by its representative it has
@applied for transfer of EC. '

During the inspection some discrepancies were
found which have been mentioned as given in|
compliance report of EC & CTO in this report.

NGT/OA/18/2
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The point-wise status of compliance to the conditions stipulated in the earlier

C.T.O.

14997114/2023/516 dated 23.03.2023 is as given below:

issued by the JSPC Board vide Ref. No. JSPCB/HO/RNC/CTO-

14.

CTO half yearly to the Board.

Not Complied

s7 Specific condition Status of Remarks

compliance

1 That, the occupier shall make the approach road Partially
and roads within premises of the plant and work Complied
areas
asphalted or concreted

2, That, the occupier shall purchase raw material Being complied
only from valid source

3 That, the occupier shall make Work area and Partially
transport roads concrete/ black top Complied

4. That, the occupier shall submit photographs of Assured to RWH and Water
Tree Plantation, Rain water harvesting, Boundary submit Sprinkling systems
wall and Water sprinkling system Old plantation need to be

exists but needs maintained,
to enhance
plantation
density.

S That, the occupier shall submit Noise monitoring Not provided
report to the Board. during the

inspection

6. That, the occupier shall comply with conditions of Partially Display Board was not
authorization under Hazardous and Other Wastes Complied found updated.
(Management and Transboundary Movement) HW storage area is not
Rules, 2016. proper. Manifest

document not
submitted.

7. | That, the occupier shall ensure the cleaning and Partially More sprinklers
wetting of ground regularly to improve Complied. should be installed to
housekeeping. suppress fugitive dust

and Housekeeping
needs to be improved.

8. | That, the occupier shall have its conveyor belt for Being complied.
transporting the materials fully covered all along
its way and transfer points and suction system
should be connected to de-dusting equipment.

9. | That, the occupier shall make water sprinkling Being
arrangement in areas around crushing and complied.
screening units, raw material heaps at unloading
points, heavy vehicle movement areas, roads and
waste dump sites etc.

70. | ° That, the occupier shall construct the shed for Not complied Raw materials were
keeping Iron Ore properly and ensure Crushing found kept in open
and screening operation in shaded enclosed area. during the inspection

1. | That, the occupier shall operate and maintain Air Pollution | Partially complied | ABC, Bag filters and
Control Device (APCD) regularly and submit the ESP has been installed
photographs; which were found

operational.

72. | That, the occupier shall comply the provision of Charter on Not Complied |Compliance report not
Corporate responsibility for environment protection provided to the
immediately after one year of production committee

73. | That, the occupier shall construct garland drain, toe wall Not complied, Garland drains,
and settling tanks for storage of solid wastes and raw settling tanks were
materials separately and de-siltation of settling tanks shall not provided around
be done regularly. raw and solid waste

storage areas
That, the occupier shall submit compliance of conditions of

Half yearly
compliance report

not provided to the

pg. no.



31

committee.

75. | That, the occupier shall regularly operate Closed Circuit Not complied | Some CCTV cameras
Television (CCTV) camera for monitoring of operational has been installed but
status of APCDs not proper for

monitoring
operational status of
APCD’s

76. | That, the occupier shall operate and maintain Air Pollution | APCD has been Leakages were
Control Device (APCD) regularly and submit the installed which observed on the
photographs; were found in day of inspection

operation during which requires
the inspection. proper
maintenance.

7. | That, the occupier shall ensure that no Fly ash laden air | The project does
should go to the nearby village. There must be proper not have CPP in
protection to villagers from fly ash laden air like three tier | the plant and there
tree plantation, fine mesh net etc. is no generation of

fly ash in the plant.

78. | That, the occupier shall submit NOC from Central ground Not Submitted
water authority / State Ground Water Authority regarding
extraction/ consumption of ground water;

79. | That, the occupier shall operate on-line emission | Partially Complied| During the inspection
monitoring system and ensure uninterrupted and regular PM instrument display
transmission of data to JSPCB server; in OCEMS was not

available
PP has submitted Data
which is below 50
micro gram/ cubic
meter on the avg.

20. | That the occupier shall operate PM10 analyzer with online Partially PM 10 analyzer has
connectivity and ensure uninterrupted and regular Complied been installed but was
transmission of data to JSPCB server; found not properly

functional during the
inspection.

2. | That, the occupier shall operate Effluent Treatment Plant Not Complied
(ETP);

22. | That, the occupier shall raise the height of all stacks Being Complied
attached with air pollution control devices (APCD) up to 30
metre

23. | That, the occupier shall comply fugitive emission standards During the
of 2000 g/m3 at a distance of 10 metre from raw material | inspection many
crusher and product handling areas etc. leakage points

were found which
cause fugitive
emission.

24. | That, the occupier shall provide separate electricity meter Partially
with all APCD. Complied

25. | That, the Occupier shall install Mechanical Operated Not Complied
system for timely collection and removal of the flue dust

enerated in air pollution control device.

26. | That, the occupier shall provide software controlled Not Complied
interlocking facility keeping in view of on-line emission
and effluent monitoring system to ensure stoppage of feed
conveyor, so that the feed to the kiln would stop
automatically, if emergency/safety cap of the rotary kiln is
opened or ESP is non - operational.

27. | That, the safety cap/emergency stack of rotary kiln type Assured to
plant, which is generally installed above the after burner comply
chamber (ABC) of feed end column should not be used for
discharging untreated emission, bypassing the air pollution
control device;

The project has

PE. nNo.
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%

of Sponge Iron Plant (100 TPD to 200 TPD) and installation
of Steel Melting shop (330 TPD) and captive Power Plant
(12 MW-4MW WHRB & MW AFBC) by M/s Bimaldeep
Steel Private Limited.

applied for
transfer of EC to
MoEF&CC vide

letter Dated:

=

{74

08.02.2024
29. | That, the occupier shall dispose fly ash as per Fly ash The project does not!
notification 1999 and its amendment therein have CPP in the plant
and there 1is no
generation of fly ash
in the plant
30. | That, Regular monitoring of influent and effluent surface, | Related report not
sub-surface and ground water (including chromite) should provided to the
be ensured and treated wastewater should meet the norms committee.
prescribed by the State Pollution Control Board or
described under the Environment (Protection) Act, 1986
whichever are more stringent. Leachate study for the
effluent generated and analysis shall also be regularly
carried out and report submitted to the Ministry's Regional
Office at Bhubaneswar, SPCB and CPCB.
31. | That, A time bound action plan shall be submitted to reduce | Action Plan not
solid waste, its proper utilization and disposal. provided to the
committee.
32. | That, Proper handling, storage, utilization and disposal of Not Complied
all the solid waste shall be ensured and regular report
regarding toxic metal content in the waste material and its
composition, end use of solid/hazardous waste should be
submitted to the Ministry’s Regional Office at
Bhubaneswar, SPCB and CPCB
33. That, Vehicular pollution due to transportation of raw Partially
material and finished products shall be controlled. Proper Complied
arrangements shall also be made to control dust emissions
during loading and unloading of the raw material and
finished product.
34. | That, the water consumption shall not exceed as per the Being complied [As informed by the
standard prescribed for the steel plants. [Units representative
but relevant report
not provided
35. | That, the occupier shall submit applications for renewal of Assured to
consent under section 25 / 26 of the Water(Prevention & Comply
Control of Pollution) Act, 1974 and under section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 again
120 days prior to the date of expiry of this consent i.e.
31.03.2025 with documents showing compliance of all of
the above condition
(B) General Conditions
SL Stipulated Conditions Status of compliance | Remarks
01. | That, the occupier shall maintain the National Ambient PM 10 analyzer has been
Air Quality Standard given below: installed for regular monitoring.
02. | That, the occupier shall maintain the emission quality OCEMS has been installed.
within the standard and the quantity, as follows: Assured to maintain
03. | That, the occupier shall keep process effluent in close- ETP has not been yet installed.
circuit and the quality of effluent from other sources in Process water is being kept in
conformity with the standard (s) and the discharge close circuit.
qu Wi
04. @Bﬁ\\\hall dispose of solid wastes as follows: Partially complied
YA Nio
5/ NOTARY AN
m N(E' ) pg. no.
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0s.

That, the occupier shall keep DG Set(s) within acoustic
enclosure (s) and shall keep the height{s) of exhaust
pipets) as per Central Pollution Control Board norm.

Complying with

06.

That, the occupier shall install and maintain Central
Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground
water recharge.

Partially Complied.
RWH structure not proper.

07.

That, the occupier shall grow and maintain greenery in
the periphery and other available spaces and shall continue
enhancing its plant density and biodiversity.

Old Plantation exist but require
to enhance density.

08.

That, the occupier shall submit environmental statement
with supporting stochiometric calculations analyses
Teports, every year.

Env. Statement submitted
But the same is not properly
filled.

09.

That, the occupier shall submit report(s) duly monitored
and issued by an NABL accredited / ISO 9001:2008 and
OHSAS 18001:2007 certified laboratory in compliance
sub-para (2), (3), (4) and (5) of paragraph 3 of this CTO
yearly at required periodicity.

Reports not provided to the
commiltee

10.

That, this CTO is valid subjected to the validity of mining
Lease/Mining Plan/Ecofriendly/ Environmental Clearance,
if applicable. In case of no renewal of Mining Lease
/Mining Plan, this consent shall be treated as revoked
automatically.

Agreed

11.

That, this CTO is issued from the environmental angle
only and does not absolve the occupier from other
statutory obligations prescribed under any other law or
any other instrument in force. The sole and complete
responsibility to comply with these conditions laid down
in all other laws for the time being in force, rests with the
industry/ unit/ occupier

Agree with

12.

That, this CTO shall not in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the
past or that could be, instituted against you by the State
Board for violation of the provisions of the Act or the
Rules made there under.

Agree with

13.

That, the occupier shall comply with all applicable
provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of
Pollution) Cess Act, 1977; the Air (Prevention & Control
of Pollution) Act, 1981; and the Environment (Protection)
Act, 1986 and Rules made there under.

Assured to comply

pg. no.
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The point-wise status of compliance to the conditions stipulated in the Environment

Clearance letter issued by the Ministry vide letter No.

17.01.2011 is given below:

J-11011/641/2009-1A.11(I) dated

S Stipulated condition Status of compliance Remarks
1
SPECIFIC CONDITIONS
Efforts shall be made to reduce RSPM levels | The project has installed Being
in the ambient air and a time bound action plan | Electrostatic Precipitator | complied but
shall besubmitted. On-line ambientair quality | (ESP) in the plant and the |  further
monitoring and continuous stack monitoring | stack  emissions are | ‘mprovement
facilities for all the stacks shall be provided | monitored continuously e L
and sufficient air pollution control |and connected to the
devices viz. Electrostatic | CPCBserver.
precipitator(ESP) and bag filters, etc. shall be | There is a single stack of
provided to keep theemission levels below 50 | 30 mtrs height.
mg/Nm3 by installing energy efficient|The project has also
technology. installed bag filters in the
project at various dust
generation  machineries
and locations to reduce
dust emissions.

ii. | As proposed, Electrostatic precipitator (ESP) | It was observed that the - Being
shall be provided to WHRB, FBC and DRI | project has ESP installed | complied with
plants to control particulate emissions within for the DRI plant. AndIsurance.
50mg/Nm3. Fume extraction system shall be
provided to induction furnaces to control
emissions within the prescribed standards.

iii. | The national Ambient Air Quality Standards | The project has submitted Being
issued by the ministry vide G.S.R. No. reports on the monitoring complied
826(E) dated 16th November, 2009 shall be ofthe Ambient Air Quality
followed. inthe industrial plant.

iv. | Gaseous emission levels including secondary | It was observed at site that Partially
fugitive emissions from all the sources shall | that the project has| complied.
be controlled within the latest permissible | installed MONitoring The project has
limits issued by the Ministry andregularly | equipment for continuous | pet submitted

monitored. Guidelines/Code of Practice | gaseous emissions | reports on the
issued by the CPCB shall be followed. New | monitoring from the stack. | monitoring of
standards for the sponge iron plant issued by | This is being transmitted fugitive
the Ministry vide G.S.R. 414(E) dated 30th | to the CPCB and JSPCB |emissions in the
May, 2008should be followed. Servers online. The stack plant: e
emission values have been |Proiect is yet to
mentioned at Table number msw;i:;::“ as
I; in the cm:n.phance Fo monitoring
Specific condition no. (i). | ;mechanismfor
Values reported are within fugitive
the limits. emissions in the
plant.

v. | Hot gases from DRI kiln shall be passed through | During inspection and Partially
DustSetting Chamber (DSC) toremove coarse | also as per the information complied.
solids andAfter Burning Chamber (ABC) to | submitted by the project, it ’

“burn~CO completely and used in waste heat | is noted that the hot gases
from the DRI kiln is

| recovery.boiler (WHRB). The gas then shall be

pE. no.

13



35

cleaned in ESP before leaving out into the
atmosphere through ID fan and stack.

passed through  Dust
Settling Chamber (DSC)
and After Burning

Chamber (ABC) to burn
CO. The gas is laterpasses
through the ESP, ID Fan
and the stacks, cleaned
before leaving out into the
atmosphere.

(including chromite) should be ensured and
treated wastewater should meet the norms
prescribed bythe State Pollution Control Board
or described under the Environment (Protection)
Act, 1986 whichever are more stringent.

| Eeachate study for the effluent generated and

was not discharging
effluents to the outside the
plant.

Projectproponent have not
provided report on the
influent and effluent water

vi. | Total water requirement shallnot exceed 1,050 | It was observed during the Partially
KLD. Efforts shall further be made to use | site inspection that the complied
maximum water from the rain water project is drawing water
harvesting sources. Use of air cooled | from the 7 numbers of Tube
condensers shall be exploredand closed circuit | wells for which the project | Ihere is no

r . 3 Sewage
cooling system shall be provided to reduce | authorities have made Tkttt
water consumption and water requirement | application to the Ground Plant in the
shallbe modified accordingly. All the effluent | water  Authorities  vide industry.
shall be treated and used for ash handling, dust | letter No0.87296  dated Project
suppression and green belt development. No | 21.01.2023. proponent has
effluent shall be discharged and zerodischarge assured to
shall be adopted. Sanitary sewage should be | Water from the plant is | establish the
treated in specific tank followed by soak pit. | directed into a settling | same within

chamber in which the | One year time
suspended particulate period.
matter is removed and then

the clear  water is

recirculated and re-used in

the industry.

vii. | Effort shall be made to makeuse of rain water During the inspection, it| Partially
harvested. If needed, capacity of the reservoir | was noted that the projectted| Complied
should be enhanced to meet the maximum | had provision for collection
water requirement. Only balance water | and storage for rain water.
requirement shall bemet from other source. The water was being used

in the project for purposes
like water
sprinkling over roads for
dust suppression, watering
the plantations, washing,
etc.
However, it was noted that
the project was drawing
water through the 07 nos.
of bore wells which are
stated to have been made
by the earlier owner.

viii. | Regular monitoring of influent and effluent During the inspection, it Not

surface, sub-surface and ground water | was noted that the project | Complied.

/| analysis shall also be regularly carried out and

pg. no.
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report submitted to the Ministry’s Regional quality.

Office at

Ranchi, SPCB and CPCB. The project proponent has
also not submitted any
report on the Leachate
Study.

ix. | The water consumption shallnot exceed as per | As per the reports provided Being
the standard prescribed for the steel plants. by the project proponents, | Complied.

it is noted that they are
abiding by the condition.

X. | All the coal fines, char fromDRI plant shall be | It was observed during the | Partially
utilized in AFBC boiler of power plant and no inspection that the project| complied.
char shall be used for briquette making or | does not have AFBC
disposed off anywhere else. AFBC boiler shall | Boiler. Therefore, the coal
be installed simultaneously along with the DRI | fines and char from the
plant to ensure full utilization of char from the | DRI plant is presently not
beginning. Scrap shall be used in steel melting | being consumed in the
shop (SMS) and SMS slag and kiln accretions | AFBCboiler.
shall be properly utilized. All the other solid | The plant does not have
waste including brokenrefractory mass shall be | SMS plant in operation.
properly disposed off in environment-friendly Presently, all the solid
manner. wastes are being stored

within the plant and partly
disposed to the vendors.

xi. | Proper Utilization of fly ash shall be ensured | The project does not Presently,
as per Fly Ash Notification, 1999 and | have CPP in the plant there is no
subsequent amendment in and thereis no generation
2019. generation of fly ash in offly ash.

the plant. )

Xii. | Vehicular pollution due to transportation of Water sprinkling is done by | Partially
raw material finished products shall be|the project proponent | complied.
controlled. Proper arrangements shall also be through water tankers to
made to control dust emission during loading | water on the roads. It was
andunloading of the raw materialand finished | noted that there were water
product. sprinklers installed near the

loading and unloading
sites. However, the project
needs to increase the
number of watersprinklers
along the roadsas well as
loading and unloading
sites.

xiii. | All internal roads shall be black topped. The | The project has made some | Partially
roads shall be regularly cleaned with | parts of the roads concrete | complied.
mechanical sweepers. A 3- tier avenue | and have assured to make
plantation using native species shall be the | all roads concrete within
linked coalmines shall be created within the | one year time. Presently,

Unit. cleaning is being carried
out by means of manual
cleaning.

pg. no.
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xiv. | Proper handling, storage, utilization and | Presently, the project| Partially
disposal of allthe solid waste shall be ensured | authorities are keeping all | complied.
and regular reportregarding toxic metal content | the raw materials within the
in the waste material and its composition, end | project area.
use of solid/hazardous waste should be | However, proper
submitted to the Ministry’s Regional Office | systematic means of
atBhubaneswar SPCB and CPCB. covering of materials by

sheds or by tarpaulin and
storage of raw materials,
with proper covering and
measures to check spillage
are to be adopted by the
project proponents.

xv. | A time bound action plan shall be submitted | The project has assured to | Assured
to reduce solid waste, its proper utilization | submit Time Bound Action | to Submit
and disposal. Plan to reduce solid waste

and its proper utilization.

xvi. | Risk and Disaster Management plan [The project proponents have Not
along with the migration measures shall be assured to prepare and| Provided
prepared and a copy submitted to the Ministry’s jsubmit Risk and Disaster
Regional Office at Bhubaneswar, SPCB and [Management Plan to this
CPCB within 3 months of issue of environment [Office.
clearance letter.

xvii |As proposed, green belt shallbe developed in | It was observed that the | Partially
33% of plantarea as per the CPCB guidelines | project has developed | complied.
in consultation with the DFO. plantations  along  the

boundary and within the
plant. However, there was
no systematic green belt
raised in the industrial
plant. The project should
submit an Action Plant
along with Implementation
Schedule for raising 33%
green belt as per the
stipulation.

xviii| All the recommendations made in the Charter | The project has assured to | Assured
on Corporate Responsibility for Environment | comply with the stipulation | to Submit
Protection(CREP) for the Steel Plants should | within the next 3 months’
be implemented. time period.

xix. |At least 5 % of the total costof the project should | Some activities like | Partially
be earmarked towards the corporate social | distribution of plants, | Complied.
responsibility and item-wise details along with | organizing Health Camps
time boundaction plan should be prepared and | and distribution of
submitted tothe Ministry’s Regional Officeat | sanitation materials in the
Bhubaneswar. Implementation of suchprogram | village have been
should be ensured accordingly in a time bound | undertaken.
manner. The project proponents|

have assured to submit
report on the Need Based
Assessment Study and
Development of CSR
within 3 months time.

N&T/OA/18/2024
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The company shall provide housing for
construction labour within the site with all
necessary infrastructure and facilities such as
fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care,creche
ctc. The housing may be in the form of
temporary structures  to be removed after the
completion of the project.

As observed at site, there
was no labour camp.

Being
Complied

General Conditions

The project authorities shall strictly adhere to
the stipulations made by the Jharkhand
Pollution Control Board (JPCB) and State
Govt.

The project has obtained
CTO from the Jharkhand
State Pollution Control
Board wvide letter No.
JSPCH/HO/RNC/CTO-
14997114/2023/516 dated
23/03/2023 which is valid
upto 31/03/2025,

Being
Complied.

ii.

At no time, the emission shall exceed the
prescribed limits. In the event of failure of
any pollution control system adopted by the
unit, the unit shall be immediately put out of
operation and shall not be restarted until the
desired efficiency has been achieved.

As per the reports on
environment quality
monitoring provided bythe
project proponents, Stack
emission recorded is SPM
46 mg/Nm3 and the AAQ
parameters recorded
PM10- 86 ug/m3, PM2.5 —
51 ug/m3. Both the values
are withinthe  prescribed
limits.

Being
complied.

111,

No further expansion or modifications in the
plant shall be carried out withoutprior approval
of the Ministryof Environment and Forests. In
Case of deviations or alterations in the project
proposal from those submitted to this
Ministry for clearance a fresh refrence shall be
made to the Ministry to assess the adequacy of
conditions imposed and to add additional
environmentprotection measures

required, if any.

The
recently
current owner M/s GM Iron

has been
up the

project
taken

d Steel Company

Limited.

[t is assured by the project
proponent to comply with
the stipulation.

Assured
to
Comply.

The gaseous emissions from various process
units shall conform to the load/mass based

standards notified by the Ministry on 19th May,
1993 and standards prescribed from time to
time. The State Board may specify more
stringent standards for the relevant parameters
keeping in view the nature of the industry and
its size and

location.

The project proponents have

ssured to comply with the
tipulation.

Assured
to
Comply.

The project authorities shall strictly comply
with the rules and regulations under
of

us Chemicals Rules 1989 as amended

Manufacture, Storage andImport
H

994 and January 2000.

The project authorities
have submitted copy of the
authorization from the
Jharkhand State Pollution
Control Board vide

Being
Complied.

pg. no.

17



39

Authorization from the JPCB shall
obtained for collection, treatment, storage
and disposal of hazardous wastes.

be

Authorization no.

JSPCB/HO/RINC/HWM-

16287064/2023/84 dated
12/12/2023

vi.

The project authorities muststrictly comply with
the rules and regulations with regard to handling
and disposal of hazardous wastes inaccordance
with the Hazardous Waste (Management and
Handling) Rules, 2003. Authorization from the
pollution Control Board must be obtained for
collection / treatment / storage / disposal of
hazardous wastes.

The project authorities
havesubmitted copy of the
authorization from the
Jharkhand State Pollution
Control Board vide
Authorization no.
JSPCB/HO/RNC/HWM-
16287064/2023/84 dated
12/12/2023

Partially
Complied.

vii.

The overall noise level in and around the plant

ea shall be kept well within the standards (85

A) by providing noise control measures
including acoustic hoods, silencers, enclosures
tc. on all source of noise generation. The
mbient noise levels shall conform to the
tandards  prescribed under Environment
(Protection) Act, 1989 viz. 75 dBA (day time)
nd 70 dBA (night time).

Noise Monitoring reports
not provided to  the
Committee.

Assured
to Submit

viii.

The company shall develop rain water
harvestingstructures to harvest the rain water for
utilization in the lean season besides recharging
the ground water table.

The project has developed a
rain water harvesting
structure for collection anda
reservoir for its storage for
use which requires regular
maintenance.

Partially
complied.

nx.

Occupation Health shall Surveillance of the
workers shall be done on a regular basis and
records maintained as per the Factories Act.

The project has not
submitted information
relating to the Occupational
Health Surveillance
carried out.

Not
complied.

The project proponent shall also comply with all
theenvironmentalprotection  measures and
safeguards recommended in the EIA/EMP
report.

The project proponents
have submitted that they
have purchased the plant
from the Bank during
auction.

They do not have a copy of
the EIA/EMP prepared
based on which EC has
been issued by theMinistry.
However, theyhave sought
time of 3 months to
comply with the
stipulation.

Assured to
Comply within
3 months.

1.

A separate Environmental Management Cell
equipped with full-fledged laboratory facilities
shall be set up to carry out the environmental
management and monitoring functions.

b a
‘\ ., .
B T

b7 2 7 L
A richa S

As noted at site, the project
does not have any separate
Environment Management
Cell with qualified
personnel. The project
needs to constitute EMC
and report the same to this
Office.

Not Complied.

Pg. no.
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Xii. | As proposed, Rs. 6047.00 Lakhs and Rs. 969.00 [It is submitted by the project | Assured to
Lakhsshall be earmarked towards total captain [proponents that they would Submit.
cost and recurring cost/annum for prepare Action Plan along
environmental pollution control measures and [with implementation
Jjudiciously used toimplement the conditions schedule and submit the
stipulated by the Ministry of Environment and same within 3 months time
Forest as well as the StateGovernment. A time fto this Regional Office,
bound implementation schedule shall be MoEF&CC.
implement allsubmitted to the Ministryand its
Regional Office at Bhubaneshwar to implement
all the conditions stipulated herein. The funds
soprovided shall not be diverted for any others
purpose.

Xiii. | A copy of clearance letter shall be sent the | The present project | Assured to
proponent to concerned panchayat, Zila | proponent, who has comply.
Parishad/Municipal Corporation,Urban | purchased the project
Local Body and the local NGO, ifany from | fromthe Bank, has agreed
whomsuggestions/representations, if any were | to submit the same within
received while processing the proposal. The | next 3 months.
clearance letter shall also be put on the
website of the company by the proponent.

xiv. | The project proponent shall upload the status | The present project | Assured to
of compliance of the stipulationenvironment | proponent, who has Gomply.
clearance conditions, including results of | purchased the project
monitored data on their website and shall | fromthe Bank, has agreed
update the same periodically. It shall | to submit the same within
simultaneously be sent to theRegional Office | next 3 months.
of the MOEF, the respective Zonal Office of
CPCB and PPCB. The criteria pollutant levels
namely; RSPM (PM 2.5 and PM 10) SO2,

NOx (ambient levels as well as stack)

xv. | The project proponent shall also submit six | The project authorities | Not Complied.
monthly reports on the status of the|have not provided six-
compliance of the stipulated environmental | monthly compliance
conditions including result of monitored data | reports submitted to the
(both in hardcopies as well as by e-mail) tothe | Regional Office,

Regional Office of MOoEF, the respective | MoEF&CC.
Zonal Office of CPCB and the JSPCB. The
Regional Office of this
Ministry/CPCB/JSPCB shall monitor the
stipulated
conditions.
xvi. [The Environment Statement for each financial [Environmental Statement | Not Complied.
year ending 315! March in Form V as is provided is of 21-22 but
mandated to be submitted by the project [Pata not filled properly.
proponent to the concerned State Pollution [Neither Date has been
Control Board as prescribed under the mentioned or nor any data
Environment (Protection) Rules, 1986 as [filled. _
amended subsequently, shall also be put on the [The  data  filled in
website of the company along with thestatus of [Environmental  statement
compliance of environmental  conditions and Submitted to the committee
is Nill in most of the places
which shows sheer
negligence by the PP.
pg. no.
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&

X Vii.

The project proponent shall inform the public
that the project has been accorded
environmental clearance by the Ministry and
copies of the clearance letter are availablewith
the JSPCB and may alsobe seen at the website
of the Ministry of Environment andForests at
htt:/envfor.nic.in This shall be advertised
'within seven days from the date of issue of the
clearance letter , at least in two local
mewspapers that are widely circulated in the
region ofwhich one shall be in the vernacular
language of the locality concerned and a copy of
the same should be forwarded to the Regional
Office.

The project has applied
for transfer of EC to
MoEF&CC vide letter
Dated: 08.02.2024

The present owner of]
the industry, M/s GM Iron|
and Steel Company has not
published any

advertisement in the|
newspapers regarding their
taking over of the industry.

Not Complied.

xviii

Project authorities shall inform the Regional
Office as well as the Ministry, the date of
financial closure and final approval of the
project by the concerned authorities and the date
of commencing the land development work.

Details on financial closure
jand final date of approval of
the project by the concerned

uthorities have not been
Erovided to the committee.

Not Complied.

I

ol
.

Recommendation of the Committee:-

Logbook for daily record, of Char production and usage must be maintained by the industry.
AFBC boiler shall be installed simultaneously along with the DRI plant to ensure full utilization of
char from the beginning. Scrap shall be used in steel melting shop (SMS) and SMS slag and kiln

accretions shall be properly utilized.

Leachate study for the effluent generated and analysis shall also be regularly carried out and report
submitted to the Ministry’s Regional Office at Ranchi, SPCB and CPCB.
All efforts should be made to reuse and re-circulate the water and to maintain zero effluent
Discharge.Effluent treatment plant should be provided by the Unit at the earliest for treatment of

process water which is being recycled at present.

Install Sewage Treatment Plant in the industry for treatment of sanitary waste water.
Industry should submit Calibration certificates for OCEMS system and PM 10 analyzers installed.
Industry should submit report(s) duly monitored and issued by an NABL accredited / ISO 9001:2008

and OHSAS 18001:2007 certified laboratory.

Raw material storage shed should be provided wherever possible and all the raw material lying in
the open should be kept covered. Construct the shed for keeping Iron Ore properly and ensure
Crushing and screening operation in shaded enclosed area.
The various types of solid wastes generated should be stored separately as per CTO/CPCB guidelines
so that it should not adversely affect the air quality, becoming air borne by wind or water regimen
during rainy season by flowing along with the storm water.
10. construct garland drain, toe wall and settling tanks for storage of solid wastes and raw materials
separately and de-siltation of settling tanks shall be done regularly.
11. The occupier should provide separate electricity meter with all APCD for keeping check on regular
operation of pollution Control Devices. Install & operate Closed Circuit Television (CCTV) camera

for monitoring of operational status of APCDs.

12. _ 'In;itall Mec?mmcal Operated system for timely collection and removal of the flue dust generated in

a:r pollutm y control device.

pg. no.
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13. Hazardous Waste storage area must be proper and should be disposed and manifest copy to be

submitted as per HWM Rules, 2016.

14, Hazardous waste online digital Display Board shou
i data and be submitted eve

15. Environmental statement properly must be filled properly with relevant data and be subm ry
year within due time and the industry should submit the same of lasl': 3 Financial ‘{ear. i

16. Greenery inside the premises must be Increased and plantation density should be increased to 33 %
area as per CPCB guidelines. 2 .

17. Rain Water should be utilized to as much extent as possible, Roof top rainwater harvesting s-tructure
should be provided and for storm water, settling tank of adequate capacity should be provided for
collection and reuse of water,

18. Intimation regarding restarting of the Unit to MoEF&CC and JSPCB to be provided. If SMS unit
has been brought into operation the information regarding the same should be provided by the Unit.

19. Provide sufficient no. of water sprinklers at all the dusty points to control fugitive emission.

20. PP must obtain and submit NOC from Central ground water authority / State Ground Water
Authority regarding extraction/ consumption of ground water at the earliest.

21. Separate Environmental Management Cell equipped with full-fledged laboratory
facilities shall be set up to carry out the environmentalmanagement and monitoring
functions, :

22. Project proponent should submit proper layout of the plant superimposing with the available land
documents allotted to the Unit.

23. Adityapur Industrial area Development Authority may be directed to clear the land ownership of the
above said disputed land area of 4,67 acres and accordingly further action may be taken.

24. Project authorities must comply' all the condition stipulated in earlier granted
Environmental Clearance & CTO within six months and submit six-monthly
compliance reports of Charter on Corporate responsibility for environment protection,
EC & CTO to the Regional Office, MoEF&CC, SPCB &CPCB.

25. The Project Proponents have failed to provide desired report on compliance status to
the committee. On the basis of Non-compliance as mentioned above CTO may be
revoked and closure direction may be issued till compliance of all the stipulated
conditions in E.C. and C.T.O and other statutory obligation and submission of
documentary proof,

26. Accordingly Environmental Compensation may be levied upon violators on the basis
of facts as mentioned above,

Id be installed at main gate and must be updated

Signature of committee members:

| S g
A \'p\'\
???E{"‘"/ g -2l W™
Tollte Astam 0" Shri Ram vaﬁ/ Shri Sanjay r&%re,ﬁns

Scientist- C, Regional Regional Officer, JSPCH Additional Deputy
Directorate, CPCB Kolkata Reglonal Office-cum- Commissioner; Saraikela
Laboratory, Jamshedpur Kharsawan
NGT/0A/18/2024
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Photographs taken during the inspection
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Pic3:- Process Water cooling and recycling system

Picd:- Solid waste being stored in open
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Picl0:-

Hazardous waste Storage area shown by the PP

26



34:1122, 5:32 PM 48 Untitied Page &N N ~ . 8

F. No. J-11011/641/2009- IA II (I)
Government of India
Ministry of Environment and Forests
(l.A. Division)
Paryavaran Bh
CGO Complex, Lodhi |
New Delhi - 11
E-mail: ms.industry-mef@
Tele/fax: 011 - 243¢

Dated: 17" January,

To,
M/s Bimaldeep Steel Private Limited

ADITYA-3" Floor, Q Road,
Bistupur, Jamshedpur- 831001,
Jharkhand

Ph: 0657- 3290245 Fax: 0657- 2320931
E-mail: akm@bimaldeep.com / anish@bimaldeep.com

Sub: Expansion of Sponge Iron Plant (100 TPD to 200 TPD) and installation of Steel melting shop (330 TPD) and C;

Power Plant (12 MW- 4 MW-WHRB & 8 MW AFBC) at 3™ Phase Extension, Adityapur Industrial Area, P.O. Adityap
District Saraikela- Kharsawan in Jharkhand by M/s Bimaldeep Steel Private Limited - regarding Environmental
Clearance ;

Sir,

This has reference to your letter no. nil dated 26.08.2010 along with a copy of EIA/JEMP report se
environment clearance under the provisions of EIA Notification, 2006.

2. The Ministry of Environment and Forests has examined the application for the above project. It is n
that M/s Bimaldeep Steel Private Limited have proposed for expansion of Sponge Iron Plant (from 100 TPD to 200 Tf

and installation of Steel melting shop (330 TPD) and Captive Power Plant (12 MW- 4 MW-WHRB & 8 MW AFBC) at 3
Phase Extension, Adityapur Industrial Area, P.O. Adityapur, District Saraikela- Kharsawan in Jharkhand. Total project
is 20.20 acres of which green belt will be developed in 33% area. No R & R is involved. No wild life
sanctuary/national park is within 10 km radius of the unit. River Karkari flows at a distance of 2 Km from the
proposed site. Iron ore, pig iron, melting scrap, non-coking coal, dolomite, iron ore fines, ore, dolomite and char will
used as raw materials. Coal (78,000 MT/annum) will be sourced from the CCL mines. Total cost of the project is Rs. 1
Crores. Rs. 3.11 Crores and Rs. 45.40 Lacs will be earmarked towards total capital cost and recurring cost/annum for
environmental pollution control measures,

3 Details of the production capacity along with plant configuration are given below:

CAPACITY CAPACITY
PRODUCTION TECHNOLOGY
FACILITY PER DAY ANNUAL

Existing - 100 TPD
Expansion - 100 TPD
Total -200TPD

Coal based rotary
kiln Direct Reduction

SPONGE IRON 60,000 TPA

EL MELTING Induction Furnace

(Steel) — CCM - LRF

Steel Melting Shop - 330
TPD

(Phase I — 2x 10 T Induction
Furnace & 6/11 m CCM

1,08,000 TPA

environmentclearance.nic.in/Auth/openietter.aspx?EC=2038 2/8
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Phase=1l-1x 10T
Induction Furnace, 1x 10
LRF)

Based on steam
CAPTIVE POWER from WHRB & AFBC 12 MW (4 MW WHRB + 8MW AFBC)

4. It is noted that fume extraction system will be installed for extraction of fumes and dust from all material han
points. All the de-dusting units will be connected to stack of height 30m. Electrostatic precipitator (ESP), bag filters,

collectors will be provided for air pollution control. Particulate emission will be controlled with in 50 mg/ Nm>. Pulse
bag filters will be provided to steel melting shop (SMS). ESP will be provided to captive power plant and Sponge iron
plant. Bag filters will be provided in coal crushing and coal handling area of FBC based power plant as well as raw mz
handling area. To mitigate the noise, plant equipments and machinery will be maintained. The workers will be provic
with ear plugs.

5, Make up water requirement of 1 .050m3;'day will be met from the Sitapur dam. Permission for draw! of
1,000 m3/day from Sitarampur Dam has been granted by Sub-divisional officer, Drinking Water and Sanitation Sub-
Division Adityapur vide letter No. 429 dated 01.08.2009. Closed circuit recycling system will be adopted in the propc
plant. The waste water generated from the power plant will be used for ash quenching, sprinkling in the coal yard ar
dust suppression. Treated wastewater from SMS, CCM will be recycled for washings and dust suppression etc, Dome
effluent will be routed to a septic tank and soak pit and the treated effluent will be used for green belt development
effluent will be discharged and zero discharge will be adopted. Rain water harvesti ng system will be adopted for arre
surface run-off for use of harvested water. Total power requirement of 14.5 MW will be met from captive power plai
12 MW and remaining from JSEB,

6. Solid wastes generated in the form of Char/dolochar will be used as fuel in FBC boilers for power
generation. Flue dust from sponge iron plant will be used for manufacturing of fly ash bricks. Fly ash will be
used for cement making as well as brick manufacturing. Kiln accretions will be used as sub-base material {
road construction or landfill. Return scrap will be used in SMS. Dust from air pollution control equipments v
recycled in the process.

s The Integrated steel plants are listed at S. No. 3 (a) under Category “A” of the Schedule of EIA Notification 2(
and appraised by the Expert Appraisal Committee (Industry) in the Ministry.

L3

8. The proposal was considered by the Expert Appraisal Committee-1 (industry) in its 17" meeting he

during 13" - 14" December, 2010. The Committee recommended the proposal for environmental clearanc
subject to stipulation of specific conditions along with other environmental conditions. It is noted that no publ
hearing/consultation is required due to project being located in notified Industrial area as per Section (iii), Stage (3)
(i) (b) of EIA Notification 2006.

P

9. Based on the information submitted by you, presentation made by you and consultant, M/s Eco Care, Asanso
West Bengal, the Ministry of Environment and Forests hereby accords environmental clearance to the above project

under the provisions of EIA Notification dated 14" September 2006 subject to strict compliance of the following Spe
and General conditions:

-E b shall be made to reduce RSPM levels in the ambient air and a time bound action plan shall be
Hitfed, On-line ambient air quality monitoring and continuous stack monitoring facilities for all the stac

environm Ty Clédrarice: Ié:in!Authfopanleﬂaf.aspx?EC=2938 . am
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shall be provided and sufficient air pollution control devices viz. Electrostatic precipitator (ESP) and bag fil
etc. shall be provided to keep the emission levels below 50 mg/Nm? by installing energy efficient technolog

ii.  As proposed, Electrostatic precipitator (ESP) shall be provided to WHRB, FBC and DRI plants to cor

particulate emissions within 50 mg/Nm®. Fume extraction system shall be provided to induction furnaces to
control the emissions within the prescribed standards.

ili. ~ The National Ambient Air Quality Standards issued by the Ministry vide G.S.R. No. 826(F)
dated 16" November, 2009 shall be followed.

iv.  Gaseous emission levels including secondary fugitive emissions from all the sources shall be controll
within the latest permissible limits issued by the Ministry and regularly monitored. Guidelines/Code of Prac
issued by the CPCB shall be followed. New standards for the sponge iron plant issued by the Ministry vide

G.S.R. 414(E) dated 30" May, 2008 should be followed.

v.  Hot gases from DRI kiln shall be passed through Dust Settling Chamber (DSC) to remove coarse solic
and After Burning Chamber (ABC) to burn CO completely and used in waste heat recovery boiler

(WHRB). The gas then shall be cleaned in ESP before leaving out into the atmosphere through ID fan and
stack.

vi.  Total water requirement shall not exceed 1,050 KLD. Efforts shall further be made to use maximum
from the rain water harvesting sources. Use of air cooled condensers shall be explored and closed circuit
cooling system shall be provided to reduce water consumption and water requirement shall be modified
accordingly. All the effluent shall be treated and used for ash handling, dust suppression and green belt
development. No effluent shall be discharged and

-4-
‘zero’ discharge shall be adopted. Sanitary sewage should be treated in septic tank followed by soak pit.

Vil. Efforts shall be made to make use of rain water harvested. If needed, capacity of the reservoir shoul
enhanced to meet the maximum water requirement. Only balance water requirement shall be met from othe:
sources.

viii. 2~ Regular monitoring of influent and effluent surface, sub-surface and ground water ( including chron
shoﬁ[ﬂhb.&p_sured and treated wastewater should meet the norms prescribed by the State Pollution Control
"JBgatd o “deseribed under the Environment (Protection) Act, 1986 whichever are more stringent. Leachate s
"Yorthe-cfflugnt generated and analysis shall also be regularly carried out and report submitted to the Minist
ioni _@)ﬂ‘lce at Bhubaneswar, SPCB and CPCB.
NS F{L_’_//;;?ﬁ!
S A
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iX. The water consumption shall not exceed as per the standard prescribed for the steel plants.

X. All the coal fines, char from DRI plant shall be utilized in AFBC boiler of power plant and no char sh:
used for briquette making or disposed off anywhere else. AFBC boiler shall be installed simultaneously alo
with the DRI plant to ensure full utilization of char from the beginning. Scrap shall be used in steel melting
shop (SMS) and SMS slag and kiln accretions shall be properly utilized. All the other solid waste

including broken refractory mass shall be properly disposed off in environment-friendly manner.

xi. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 1999 and subsequent
amendment in 2009.

Xii. Vehicular pollution due to transportation of raw material and finished products shall be
controlled. Proper arrangements shall also be made to control dust emissions during loading and unloadir
the raw material and finished product.

xiii. All internal roads shall be black topped. The roads shall be regularly cleaned with mechanical
sweepers. A 3-tier avenue plantation using native species shall be developed along the roads. Facilities fo
parking of trucks carrying raw coal from the linked coalmines shall be created within the Unit.

Xiv. Proper handling, storage, utilization and disposal of all the solid waste shall be ensured and regulz
report regarding toxic metal content in the waste material and its composition, end use of solid/hazardous
waste should be submitted to the Ministry’s Regional Office at Bhubaneswar, SPCB and CPCB.

XV, A time bound action plan shall be submitted to reduce solid waste, its proper utilization and dispos:

.

XVi. Risk and Disaster Management Plan along with the mitigation measures shall be prepared and a co
submitted to the Ministry's Regional Office at Bhubaneswar, SPCB and CPCB within 3 months of issue of
environment clearance letter.

xvii. As proposed, green belt shall be developed in 33 % of plant area as per the CPCB guidelines in
consultation with the DFO. :

XVii. All the recommendations made in the Charter on Corporate Responsibility for Environment Prote:
(CREP) for the Steel Plants should be implemented.

XiX. At least 5 % of the total cost of the project should be earmarked towards the corporate social
responsibility and item-wise details along with time bound action plan should be prepared and submitted tc
Ministry's Regional Office at Bhubaneswar. Implementation of such program should be ensured accordingly
time bound manner.

%X. The company shall provide housing for construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medica

health care, créche etc. The housing may be in the form of temporary structures to be removed after the
_~completion of the project.

" ”B.__ GENERAL CONDITIONS:

. ¥
ow JSf
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i. The project authorities shall strictly adhere to the stipulations made by the Jharkhand Pollution Cc
Board (JPCB) and State Gowt.

i At no time, the emissions shall exceed the prescribed limits. In the event of failure of any pollutio
control system adopted by the unit, the unit shall be immediately put out of operation and shall not be restz
until the desired efficiency has been achieved.

iii. No further expansion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment and Forests. In case of deviations or alterations in the project proposal from those
submitted to this Ministry for clearance, a fresh reference shall be made to the Ministry to assess the adeq
of conditions imposed and to add additional environmental protection measures required, if any.

iv. The gaseous emissions from various process units shall conform to the load/mass based standar

notified by this Ministry on 19" May, 1993 and standards prescribed from time to time. The State Board m:
specify more stringent standards for the relevant parameters keeping in view the nature of the industry anc
size and location.

V. The project authorities shall strictly comply with the rules and regulations under Manufacture, Sto:
and Import of Hazardous Chemicals Rules, 1989 as amended in October, 1994 and January, 2000.
Authorization from .

B

the JPCB shall be obtained for collection, treatment, storage, and disposal of hazardous wastes.

vi. The project authorities must strictly comply with the rules and regulations with regard to handling
disposal of hazardous wastes in accordance with the Hazardous Wastes (Management and Handling) Rul
2003. Authorization from the A. P. Pollution Control Board must be obtained for collection / treatment / stoi
disposal of hazardous wastes.

vii. The overall noise levels in and around the plant area shall be kept well within the standards (85 dE
by providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources of |
generation. The ambient noise levels shall conform to the standards prescribed under Environment (Protec
Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

viii. The company shall develop rain water harvesting structures to harvest the rain water for utilization
the lean season besides recharging the ground water table.

iX. Occupational Health Surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

X. The project proponent shall also comply with all the environmental protection measures and
safeguards recommended in the EIA/EMP report.

Xi. A separate Environmental Management Cell equipped with full fledged laboratory facilities shall b
up to carry out the environmental management and monitoring functions.

Xii. As proposed, Rs. 6,047.00 Lakhs and Rs. 969.00 Lakhs shall be earmarked towards total capital ¢
and recurring cost/annum for environmental pollution control measures and judiciously used to implement -
conditions stipulated by the Ministry of Environment and Forests as well as the State Government. Atime

e -»bqugcr!_ implementation schedule shall be submitted to the Ministry and its Regional Office at Bhubaneswar

implement all the conditions stipulated herein. The funds so provided shall not be diverted for any other

purpose..ly

T ITN . ,V\‘

\Xili, A‘Ccopy of clearance letter shall be sent by the proponent to concerned Panchayat, Zila
_ adfMl,Ef'nicipal Corporation, Urban Local Body and the local NGO, if any, from whom

envimﬁri]é?llcleammé:hlc,WAuWopenIatler.aspx?EC=2938 6/8
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suggestions/representations, if any, were received while processing the proposal. The clearance letter sha
also be put on the web site of the company by the proponent.

Xiv. The project proponent shall upload the status of compliance of the stipulated environment clearan:
conditions, including results of monitored

R

data on their website and shall update the same periodically. It shall simultaneously be sent to the Regiona
Office of the MOEF, the respective Zonal Office of CPCB and the PPCB. The criteria pollutant levels namely; RSPM (P

and PMy), SO,, NOx (ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the pro
shall be monitored and displayed at a convenient location near the main gate of the company in the public domain.

XV. The project proponent shall also submit six monthly reports on the status of the compliance of the
stipulated environmental conditions including results of monitored data (both in hard copies as well as by e
mail) to the Regional Office of MOEF, the respective Zonal Office of CPCB and the JPCB. The Regional Of
of this Ministry / CPCB / JPCB shall monitor the stipulated conditions.

XVi. The environmental statement for each financial year ending 31%! March in Form-V as is mandated
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company alongwith the status of compliance of environmental conditions and shall also be sent to the
respective Regional Offices of the MOEF by e-mail.

XVvii. The Project Proponent shall inform the public that the project has been accorded environmental
clearance by the Ministry and copies of the clearance letter are available with the JPCB and may also be s
at Website of the Ministry of Environment and Forests at http:/envfor.nic.in. This shall be advertised within
seven days from the date of issue of the clearance letter, at least in two local newspapers that are widely
circulated in the region of which one shall be in the vernacular language of the locality concerned and a co
the same should be forwarded to the Regional office.

xviii.  Project authorities shall inform the Regional Office as well as the Ministry, the date of financial clos
and final approval of the project by the concerned authorities and the date of commeneing the land
development work.

10.  The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not satisfactory.

11.  The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time b
manner shall implement these conditions.

12,  The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & (
of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008 and the
(Insurance) Liability Act, 1991 along with their amendments and rules,

(Dr. P.L. Ahu

Scient

environmentclearance.nic.in/Auth/openletter.aspx?EC=2938 7.8
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Copy to:-
; 19 Secretary, Department of Forest, Gowt. of Jharkhand, Nepal House, Ranchi.
2. Chief Conservator of Forests, Ministry of Environment & Forests, Regional Office, (EZ) A-3, Chandrashekharpur , Bhubaneswar-715023.
3. Chairman, Central Poilution Control Board Parivesh Bhavan, CBD-cum-Office Complex, East Arjun Nagar New Delhi—110032.
4, Chairman, Jharkhand State Pollution Control Board, T.A Division Building (Ground Floor) HEC Campus, Dhurwa, Ranphi -834004.
5. Director (Monitoring Cell), Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi. I
6. Guard File/Monitoring File/Record File,

(Dr. P. L. Ahu
Scienti

environmentclearance.nic.infAuth/openletter.aspx?EC=2938 8/8
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No Objection Certificate (Consent to establish) under sect; Date.
water(Prevention & Control of Pollution) Act, 1974 and under waction 2t oy a1
(prevention & Control of Pollution) Act, 1981, of the Air

1. Reference application no. 2982 dated 31.03.2005 =f M/s. Bimaldeep Steel Put, Ltd
aditya Road, Bistupur, Jamshedpur, East Singbhum for setting up (2nd Kiin) fo:
Expension facilities Plant for manufacturing of Sponge Iron at Plot No.- A 5(P), A
6(P), 7 to 10, 11(P), 12 (P),Khata No.-121, 122, 101, At-Adityapur Industrial

Area, Distt.-Saraikela-Kharsawan, After Expansion the production capacty and proposed
ivestment of the industry will be a3 follows @~ :

Sponge Iron » 200 TPD
proposed Investment - 4696.73 lacs only.

2. d ents relied upon:

<y The contants of N.O.C application, Project reze =, £.1.4/E.M P and the documents
furnished in support of application.

'2) The ratated provisions of the Water (Preyent2n & Control of Pollution) Act, 1974, the
Arr (Prevention & Contral of pollution) Act, 1331 and the Environment (Protection)
Act, 1985. ; ' '

oy
3. After considering the above, Ni©Q.C (Consent to establish) is accorded subject to
the compliance of the following conditions: ;

(01) Tnat, the proponent shali instail m.-rm_!-.,-,fﬁéj seurce wasting plant (s) and snallreach
10 no resource wasting plant (s} n 5 yeSMRty sef Introspection and retrofitting.

) e R Bt
(02) Tnat, the proponent shall obtain capsent to Srerare from State Pollution Control

o' -

* Board under section 25 and 26 bfitfie Wate? {Prey ention & Control of Pollution) A,

- =l

1974 and under section 21 of the}m;- (Prevent.cm & Control of Pollution) Act, 1981
prior to commissianing of the plant, :

{03) That, the proponent shall install water meter to

e B Teasure the water to be consumed
for different 1 .JUrposes to meet the reclu”'{.”ge;-‘-‘ oF res Water furnish returns DF water
1 g Tiel WA - [ - Z i \ ;

tC LE CONSUIMEU @na pay water-cess unaer the Water (Brevention & Control of Poliution)

Cess Act,1977.

(04) That, the propenent shall obtam authorization urder tn s Hazardous Wastes (Management
. ! = Nasle { e
L Handiing) Fules, 1989, the Biomedical Wastes (anagement & -;ndhngl R:ms

ARFRed the Hunic

;_:al Solid Wastes (Managemer: & ~andling) Rules, 2000, whichever
8 g?%\b o fron £ 5t 01 Wormpany Lid, p T

Ry o
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(05) Thet, the Proponent s ol |

hali abide by &t
ACt 1986 ar‘a -""y EF& ;"‘3\‘?5.3"::?1‘ Gf ?hﬁ- o o s
level in coni'::i'lsgalr' ::?l:n:g N the quality of gm o a;r';si”r' r;:_';‘i: E (Projection,

" - K P L L | B 1O \E air ar\.: psice
Rules, 1986 % Standards weE Nviranrent fPere.;t;n:sc

‘—"-__:-‘3: ] t"‘ri E"\

(08) That, the proponent shaii Mmainta

- - Rty asm i o . - .
. N q'—‘:-.'i?‘r.' Bt 1 IMis« s g
less than 180 Ma/Nm* ana SUSPeNnced part oL o e - MAtLer in amission to be
Ll ey

per.phe'-y to UE IESS than SDO ¢ T masters in r:‘fT'Ithnt ar at the

';.' ‘-Io T
(07) That, the Proponent shajl
shall recycie tr
discharge of ¢

ey eflluecni“teoauam treat the efflusnt in fooiproof latest system and
'€ System for reuse in entirety

p 3 ey and shall ensure n
fluent right from the beginfing :

(C8) That, the o cponent shall make Stack(s) of

emissicn Monitoring port hole(s lad
Pollution Control Board . 2 i

f the project.

n& neight and with the provision(s) of
nd platform(s), as prescribed by Central

5 |

-

¥ That, the proponent shall ensure continuous eng Jninterrupted power supply with
CI-T"»-is.-cﬁ ¢! separate energy metars for the polivtion cantrol systems to enabie the
paliution coritrol systems to function uninterryptedly.
(10} That, tne proponent shall use L.G. set(s) of stardard and with the heignt of
exhaust pipe as prescribed in the Environment {Frotection) Rules, 1986 and shali
house it (them) in integral acoustic enciosi e i3] With their(its) establishment

SmES Lol wastes, municipa;

(11} That, the proponent shall dispose of nazarcous waste s
2] 1 the manner as specifiad

Tl

solid wastes ang batteries wastes (wincheve~is ao:
under respective Rules,

(12) Tnat, the propenent shall instatl Internittenty operating fixed type water sprinklers in
all dust prune areas of the premisas right from the beginning of the project.

(13} That, the oroponent shall do trea plantatios surrounding dust prore areas and shaii
e mmmmum 33% ofthe area of lang.

(14) That, the proponent shall do 100853 water m2rvesting with implemeantation of tre
projece. : R

Ly

(15) Tngt, the proponent shall install air poliutien conws! devices such as dust catcher,

cyclone sepsrators, Bag filters; ventur: s £ 8.P, etc. in suitable places in
suitabie comznation to control emisson wirk o~ sementation of the project
L]

©) Tnat, proponent shall make all haut reans aucss 24 shall mamntam a good house
keeping Ly regular cleaning and watting of the ~2.! roads and dust prone araas nght
fram the beginning of the project

(17) That, the pruponent shall store ail raw mate~zs a~4 products under shad and shali |
as far as practicable, do their processing and nzng ng and transfer under foolprocf
cover (s) an shall install dust catchsers pver unse, erad spaces of processing and
handling anu transfers points

(18) That, the proponent shall start activices at the 52 afrer obtaining gnviranmental
Clearg from Government of India, Minstry oF £=virenment and Forest, Naw Deih.

nt shall interlock produston 5. 5t2ms with ESP angd other poliution

tee! Company Lid, g r.rr'f § Conrd

Heotor 23
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s JHARKHAND STATE POLLUTION CONTROL BOARD

[ CONSVITUTED UNDER SECTION 4 OF T0E 0 TER SREVENTION & CONTROLL OF POLLL 105 ACT, 1474
ﬁ@ T.ADIVISION BUILDING (LRO ST FLOORLIEC COMPEN, DIILRWA, RANCH]-
Pabie

Phone No:-0631. 2400882, 2400851, Fax No:- 2400850,

834004

Ref.No. PCISR B-5704- Ie.........

CONSENT TO OPERATE

Wih reference 1o the application dated 04.12.12 of Moy, B pdeep steel IV Lid, Plot No. 11 to 14, Phase 11

Latension, Adityapur Industeial Area, Dist, Suraikely Kfarawan £ consent under sevtion 2526 of the Water

Freveation & Control of Pollation) Aet, 1974 wnd Bt ander smevan 21 of the Air (Provention & Control of

Pollution) Aet, 1981, he (they) is (are) gramed consent 1 b e i st thei) new altered existng vutlewsy fos

discharge ot wade effluent and (or) domestic MEWERS S W sparete bis itheir) industrial plant having installed

production capacity W produce Spouge Iron- Ix100 {5 i1

Industrial Avea, Dist. Saraikels Kharsawan for 1o period o 41042013 to 31032014 with the following

Al Plot Noo 1L o 14, Plase T Adityspar

conditions ;

i Fhat, he@they} shadl not make dny alicration - Seletan o enodilication in the plant withiomt the privi

1, 33EGI
cleararee {rom the Board.
oS Phat, hedthey) ahiadl abide b} the obligations piin e sade pemsion 24 3 and 330 ot the Watee { PFrevention

& Comtrol f Poliution) Act, 1974 and shall cote § oo s oo o Jiz Boasd i perfurming its Tunclions

amrted under section 20, 21, 23, 30 and 32 of o

S That, hetthey) shatl comply with the requitements =1, #asr vrenontion & Contral of Potlytion) Cess Ay,
1977 read with the Water (Prevention & Comtrel o1 90 ut o Cp Ruiles, 1973,

1. hat, heithey ) shall gbide by the abligations provided seder seenion =223 and 31A af the Adr (Prevention &
Comtral of Pullm{unj Act, 1981 and shall enieed wom vt v 0 1hie Board in perfomitng s thuctions
ehittusied uinder sections 24, 28 and 26 of the A i

S bt hetthey ) shall abide by the obligations rasices aeom sestuns £ 7 ¥ and @ of the Environinen:

iPratection) Act, 1986 and shall extend Co-Operaiig
and 11 of the At

& PerieRiy O functians entrusted imder seetion 3, 10

That, hethey) shall abide by the applicable provisicss o0 e 2 e (Protection Rules, 1986, the
Hazardous Wastes (Management, Handling X lrostogzes @

rEnUoLsE g Rales, 2008. the Manukacture,
- Storage and Impot of Hazardous Chemicals Rules. 158%, e g cal Waete iMaisgement & Handling)
gt Rules, T1995; (e Mumicipal Solid Wastes (Masonnos & o

gy Rebes, 2000 and the Battenes
T UMunagement & Hundlingy Rules, 2004,

T hat, helthevy =hall maintsin the quslity o di

il s

’ 10N <1F el Lot etienden and (o) teise
A Ak . ; .

o adevetoPemirunmental poliutants in contonmity wik he saasds o ag wder Rule 3 of the Envicoamsent
.} i PO A

s fllrotegtion) Rides, 1986, -

_quimr,h}silhch ) etiluentisy, e, RS S emer air, noise lovel regularly et
211 the Board in complionce 1 the

A\

A5

%o iod!

‘iaﬂz B £ "":r”
Ao Yy

. 1 . i s e ;"'IY i
T LS e e .—-J:.ﬁ&:ﬁn&;



That, beQtiey ) shall establish weii TGPy

continuous wiaionng of effluenys B o

ambient noise level(s) and teanademing v o

addressies) of the key persons of Tharts,
Miistey of Bovironment & Forests, Reg e
PrORUBENt focatons in front ef hisitheiripren

potluting 1 anes of Category A of LIA Noo s

Phat, he(lioy s shall submit the NN ironen by

-

AN water precipitating in the premises amd

b

et avotatory with the fuctlines

58

uf sy ﬂuni-; ol
SO water Qualityties ), mmbient air quahmual and

PN a0 histheir) websitetsi and to the e-mail

Yedig Podl

<5

o Cuntrol Board, Zonal Office. Kolkia and
5 Bhubnesiwar with simultancons displaying at

car chmedinm and large scale under 17 categories o

.

sear by 307 September and shall harvess all

b
: : ¥
LR B

P troe plartation in the premises as air barrier,

i Pha, Yegtiey 1 shall submit BPPHCAtion e Conset wider wition 2526 of the Water (Prevention & Contrul of
Pollation) A2r, 1974 and that under section 21 o/ o « Lo iPreetien & Control of Pollation) Aar, 1951 agamn
20 days before the expiration of the vanseut ore JLA3.2UTE or within 30 days from the date of regeipt of
the order, whichiover is earlier, 5
15 That, hetthes) shall maintain and oporate viline meiiloning system with connectivity to the Board
regularky, :
13, That, heithey: skall make disposal u..l" cvnl elar prapris, *
i+ Thar, hetthey s skalt operate and watntain air Fhi s .'n:-:a:n-*r-‘- drvscas reguiarly
I3 Thart, duettives o sball aperote ond maluiain g tisems ,,;o« g G UL ad Crwsticr, Coal Injection, draw Ore
Crusher, Covier dm&arge, Intermediute Bin ura e‘r;«iwﬁ{wm & Nrock Howse regudarly,
I6.  Tha, bettiseys shall submit umbwn;'m, q&uﬁn r:gw#’, m.#‘mmwu. teaise fevel mmmmir:g report wnd
ffluent analysis ceport 1o the Board within the 'mtm:r Serivd, 3
1% Tha, kelthey) shall ensure the cleaning and ue*mz« off grewnd regulurly to lmprove house keeping,
1. That, hettheyy sttt keep the waste wazer in elase e ;ur
19.  That, beithoss sicall vperate il ficed Gope v itor sy u.;::e SE st prove dreas inside the plaa,
20, That, hefilesy shuil pay Water Coxy nmder the W itor Ahmmtm X Comtral of Poilution) Cess 1ci, 1977
2L Tha, be(theys shall dey elop plantation within and s o Jand premises. )
2 That, heftheyy shall iustall WIHRE and ARBC ﬂmm-r.
.’J.' That, bettheyy shall wtitize 104 © Yo Of Coul Cliar i it S mite e FUCTT A
2. That, hetthey) shatl make bounduey wall around cosl vosr 5 ey weea witkin tvo months and shalf
submit photograph W the Board,
25

That, hettheyy sioail cover coal char With wire mic vt ar

i this regard tu the Bourd,

Memo no. FCHSIUB-57/04. }
Copy forwarded 10, M

G149

/

\ 1“\.\.[. ’\. Latas

) O erviy
A \,Iti.'.

iron o

T

aﬂ&uuieep Steel Pyt L., Flor N
aHAR N\

L/ :
| Company Lid,

Coen sl and shall sabonir Photograph

Sl
Member Secreta (83

w1 Paase 11, Adityapur ladusteial Ares,
.ﬁ'

ARG wr-Laboratory, Jumswdpur tor

F'ﬁﬂ ?{f' N

MembersToretary

Ranchy, Duted jgl(’ .’ 5
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Appendix 11
[see rule 7(21)
CERTIFICATE OF SALE
{For Mavable Property)
CFM Asset Reconstruction Pet. Lid, (CPM-ARC] s a company Incorporated under Companies Act, 2013
disly registared with Reserve Bank of India (RBI) a5 an Asset Reconstruction Company uncer section 3 af
me and Reconstruction of Finantial Assats and Security Interast (SARFAESI Act, 2002} having
D159FCOB3994 and ts reylsiered office at A3, 5 Flaor Safal Profitaire, Prahiad Nagar
~ Garden Anmedabad - 380015 and cotporate office at 1" Floor, Wakefield House, Sprott Road, Saliaed
M Mumbal 400038 awquired the entice outstanding debts along with underlylng securities of
Bunaltesy Stasl Pyt Ltd [The Borrower) under Sac S of SARFAES! Azt, 2002 from its four secured creditors.
mm - allshobad Bank, Bank of Baroda, Punjab Navional Bark and Asset Reconstruction Company Inda
' ’) Iﬂw-n from IDBI Bank),

& under being the authorized officer of the CFM Asset Reconstruction Put, Ltd. {CFMLARC) undler
_ﬂﬁumn and Reconstiuction of Financial Assets and Enforcement of Security Imerest {Act], 2002,
{54 o7 2002] and in exarcise of the powers conferred under sub-section (12} of section 13 read with [rules
Band 7 uﬂhn securlty Interest {Enforcement] Rules, 2002 has In conglderation of the payment of s
35.25,00000/- (Rupees fifteen Crore Twenty five Lakh only) plus 18% GST sold on behalf of CFM Asset
Reconstruetion PVt Lid in favar of /s GM iron And Steel Carnpany Limited, having PAN — AACCGEI05E
ity < U2T310WB2007PLCILAESE and registersd office at Mairangpur, Mayurbhanj, Odisha - 757043
_-Wunmmlﬁummhie goods as deseribed in Annexure | was originally hypothecated /
cherged I fovour of Assignor Barks now stsnds assigned to CFMARC by the Hypothecatar Namely:
Bimaltesp Stesl Pyt Ltd [The Borrewer) towards the financial farilities 8eing credit facilities availed by
Botower Company and offered by Aliahabad Bank, Buok of Baroda, Punjsb National Bank. and Asset
nmmmcnmm India Lid {scquired from Ip8) Bank} who are Assignors and now assigned to CFM-
ARG

Tne usiiarsigned acknowledge the receipt of Re.15,25,00,000/- (ks. Fiftegn Crore Twenty Five Lakh Only)
vowards sale consideration phus-Rs.2,74.50,000/- (Rupees Two crore Seventy Four Lakh Fifty Thousand
anly) being the sele price plus GST in full and nanded over the delivery of movealle goods as more
particulasty described in Annéxure | gn page no. 2 and 3 of the sale certificate.

T T R AR T T AR

True sabee o the wheduled mwwhlnmadf wasmade free from all encumbrances as known 10 e securec
creditor For OFM ASSE? mnmmmpmum

!mma fEIH mrbﬂnﬁnmmrmv
Authorized Officer
CFIV| Asset Recanstruction Pyl Led

Corparane Diflce Pagelof3
CFM Asaan Rocorstruetion Privare L

vaf Plogr, Wakefleid House, Snrett 8

Hallerd Esvane, Mombin - a0e@$

T s 423 4070 1533 4ovs 5382 1 %
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ESiiaaca
% =
5
g

LEAT Klin & Caober ' 02 nos each ;
o Campleter kiin & coaler assembly kiln #1 {2008), Kiin #2 (2007) =
b 4 4 mshell @D x 42 m long each with ELECON rechuction gear box l
8 3 ! ‘Hydra system for ermergency !
i 5% Fans for ABC
~ i Butterfly Damper 9
s Pump for ABC
Water snray nozele
Shefl fans (shaft drive) |
Butterfly Damper
DP Flap
Set of sliprings
Kﬂn iprlnm
Roots blowers
Butterlly darmper 1,
Cal injector (3] | 1
| Coal throw pipes {4]
g Coal Bumers (4)
‘Swirlar for coal burners (2)
Coal Burners {CB) fans (2) :
Butterfly damper |fabricated)
| LDO/ H5D oll injection Pump {2) |
E N O Nazzles (12) |
i , - Grease Pump (3) | |
.‘ Butterfly damper (fabricated) :
| Kiin Main gearboxes (2) g
| Kiin Auxiliary Gear howes (1) >
! s Curved tooth gear coupling (2)
b | Hydratic thruster break
i Brake drum flex coupling
-' Air tubes
Radiation Protection tubes
Swirlers
Themowells
Submarged nozzle plates
' Penu eylinder (single acting)
Main coliar gear boxes (21
] Cooker pump_

o Bl
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| Cober Shiprings (4)

Hydra systenm thrust

] Pendulum Sys, For Thiust
l Electric motors

|5 Product House

Vibrating screen Magaetic separator 5 1 et

Conveyor Lset
| Balts conveyors, G/Bos, & Geared Motors couplings etc.
Poilution Abatmant:- 02 hos
mmmpmwwtmgﬁ filsars : _
___ Quality Assurance: : ——
| One Lotinstruments eit. > B
Blectric Installation:-

Substation, Control Pansls & cables

g~ [ Forkin& Coolers
f 32 Miscelloneous | 1 Nos
Pay Loaders (JCB) & Dumpers (97)
' O ot (tools & tackizs]
113 induction Furnace :
400 kva Each, medium frequency cap. 10 T each with 2 crucibles 02 Nos
miake INDUCTORHERM 2008 (with all electrical control hyd. Tilting
device complate with all equipment & accessories #tc.__

14 | Electric Transformers 02 Nas
HRating 33 £V/E0S ¥ cagacity 47000 KVA each
Casting Machines

Siae {6 mtr x11 mitr) & Tundish moulding casting,
100R100x6 mtr. Long
‘Cast House Equipment
157 steel ladies (4)
Stag box, water box, charging box,
Tundish cars {2), Tundish 8ow (3
mmma Hyd. Ele
1 16 | Eleetrical Instaflation: -
| Sub-station 7 heavy duty cables etc

el

17 | [EOT) Cranes- 2009-2010

‘ | 2@ 35T/15 rseulrﬂmm
| 1@ 15T/S TSEL (indt Fea Bay)
1@ 10 T/5 TSEL (CC Bay)

1@ 10 T/S TSWL (CC Bay)

Al Make ASIAN

Mmmﬂfwmwnmmm

ﬂﬁ!ﬂ?‘ﬂnrmuﬂmm SIBHATORY

wronsais Qifice Page3of3
CFM Asset ecomstmsction Private Lig
1 Floor, Wileefield Howss, Spoott 1R
mmmu. Mumtssi - 400 018
T8 00204070 K2R 4D0S Sk

dabeye w4 Gorptnat, Tndla
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The undertigned by the authonted oifcer of the UFMAARE having @ Rogetered Addiess i
midaoned above under the Securitisaton and Reconstniction of faarial Asgets and { nlocgement
of Socurity Intirest |act], 7007 (54 of 2002 lor itsedt and s peescme il g daeny ponlerred unde
secton 13 read with the Security Interest P alomcenent) Rules, 2007 (rw'es 8 and 5i sald o “a1 1
where & Rasi®, “ah W owhil o e sl No Kecoudie Slav o0 Behall ol TPM bt
Hecansiouction . L1g b Sectuand oo e bireuar of W3 G epn Sed Stewd Company Lo,
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GM Iron & Steel Company Lid. (=9

CIN : U27310WB2007PLC113656 E-mail : gmsteelbbsr@gmail.com

PLANT-A11P A12P A13P AND A14, A5P A6P A7 AB A9 A10 A11P, LIl Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

PLANT-Kurli, Khunti,Chandil(Opp. Mukhia Hotel),Dist.Seraikella-Kharsawan, Jh.-832404

Date: 08.02.2024
e

Director (Industry-I)

Ministry of Environment, Forests and Climate Change,

Government of India, Paryavaran Bhawan,

Jor Bagh Road, Jor Bagh,

New Delhi-110003.

Subject: Transfer of Environmental clearance (EC) from M/s Bimaldeep Steel Private Limited to M/s GM
Iron & Steel Company Limited for “Integrated Steel Plant” located at 3rd Phase Extension, Adityapur
Industrial Area, P.O Adityapur, District Saraikela - Kharsawan in Jharkhand.

Reference: Environmental Clerance vide F.No J-11011/641/2009- 1A II (I) dated 17th January 2011.

EALS L

Dear Sir,
This is in reference to above mentioned subject. We would like to inform you that, the Company has acquired by
M/s GM Iron & Steel Company Limited,

Thus, we hereby submit the following Documents for transfer of Environmental clearance:

1. Certificate of Incorporation pursuant to change name as Annexure — L.
2. Undertaking from Transferor- Annexure — [I. '
3. Undertaking from Transferee- Annexure — I11.

The Change sought out in the company name is given below.

{ In Favour of
| M/s GM kron & Steel Company Limited ,
| 3" Phase Extension, Adityapur [ndustrial Area, P.O. Adityapur, District Saraikela- Kharsawan in Jharkhand

| Instead of: i
| M/s Bimaldeep Steel Private Limited |
| ADITYA-3" Floor, Q Road,

Bistupur, Jamshedpur- 831001,

In view of the above, we are hereby requesting you to kindly transfer the Environment Clerance (EC) from M5
Bimaldeep Steel Private Limited to M/s GM [ron & Steel Company Limited and issue the amended EC in the

name of M/s GM Iron & Steel Company Limited,

Thanking vou,

Yours faithfully

Libaneswar-751015, Odisha, Tel. : +91-674-2553045, Fax : -91-674-255304%

> L J/ v 'B o :
BBSR Off. : RO Slayapalli, © +91.332248 2623, Fax : +91-312248 0602
Kol otf.:ﬁu& T oor. Kolkata-700 069, Tel, : +91-332248 2
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JHARKHAND STATE POLLUTION CONTROL BOARD @

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-9842816/2022/413 Dated : 2022-04-08

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2022-04-07 of M/s GM Iron & Steel Company Ltd., Occupier Name :Raj Kumar
Mishra for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2 Documents Relied Upon:




” G2
(1) The content of revocation direction of CPCB, New Delhi under under section S of the Environment

(Protection) Act, 1986 vide letter No. HO/ISP/IPC2-183/2021 dated 06.07.2021 with conditions in the
name of M/s G M Iron and Steel Co. Ltd.;

(2) The content of Possession certificate of AIADA issued to M/s Bimaldeep Steels (P) Ltd., for the Plot
No. A-11(P), A- 12 (P) , A-13, A-14, including road, 3rd Phase, Industrial area, Adityapur (Area 5 acres)
vide dated 04.4.2000;

(3) The content of Lease deed agreement made on 07th day of 2004 made between AIADA and M/s
Bimaldeep Steels Pvt. Ltd., for Plot Nos. A-11(P), A-12(P), A-13, A-14 including Road, Near 3rd Phase,
Industrial Area, Adityapur , Jamshedpur (Total area- 08 acres);

(4) The content of Lease deed agreement made on 05th day of 2005 between ATADA and M/s Bimaldeep
Steels Pvt, Ltd., for Plot Nos. A-5(P), A-6(P), A-7, A-8, A-9, A-10, A-11 (P), A-12 (P) including Road,
Near 3rd Phase, Industrial Area, Adityapur, Jamshedpur (Total area- 05 acres);

(5) The content of NOC issued by Bihar SPCB vide ref. T-4481 dated 19.10.2000 for Sponge Iron — 15000
MT/Y(i.e. 50 TPD) on Plot No. A/11-14;

(6) The content of NOC (Expansion) issued vide ref. N-248 dated 17.10.2003 for Sponge Iron = 100
MT/day for Plot No. A-11 to A-14, 3rd Phase , Adityapur from JSPCB;

(7) The content of Consent to Establish (CTE) issued to M/s Bimaldeep Steel Pvt. Ltd. vide ref. 2884 dated
03.06.2008 for Sponge Iron — 200 TPD on Plot No. A- 5(P), A-6(P), 7 to 10, 11(P), 12 (P), Khata NO. 121,
122, 101, AIA, Seraikela Kharswan.

(8) The content of Environmental Clearance vide Ref, F. No. J-11011/641/2009-1A TI (1) dated 17.01.2011
for expansion of Sponge Iron Plant (100 TPD to 200 TPD), installation of Steel Melting shop-330 TPD and
captive Power Plant- 12 MW (4MW WHRB & § MW AFBC) to M/s Bimaldeep Steel Private Limited.

(9) The Consent to Operate(CTO) issued vide ref. G-1419 dated 26.04.2013 for Sponge Iron — 1x100 TPD
on Plot No. 11 to 14, Phase — III, AIA, Seraikela Kharswan granted to M/s Bimaldeep Steel Pvt. Ltd. valid
up to 31.03.2014;

(10) The content of Land cancellation letter ref. no. 516 dated 27.03.2021 regarding land cancellation in
the name of M/s Bimaldeep Steel Pvt. Ltd.,

(11) The content of Land allotment order issued vide ref. No. 517/AR dated 27.03.2021 for total area of 13
acres of land to M/s G M Iron and Steel Co. Ltd., for Plot Nos. shed No. A-1 1, A-12, A-13, A-14, A-5 (P),
A-6(P), A-7, A-8, A-9, A-10 including 60°-0’ Road;

(12) The content of Lease deed No. 1557/ 1473 made with JIADA and M/s G M Iron and Steel Co. Ltd.,
on 16th April, 2021 for Plot Nos. A-5 (P), A-6(P), A-7, A-8, A-9, A-10, A-11, A- 12, A-13, A-14 including
60°-0’ Road for an area of 566280 sq. ft. (13 acres);

(13) The content of Sale certificate of M/s, CFM Asset Reconstruction Pvt. Ltd. being the vendor
company sold all the movable assets (equipment and machineries) belonging to M/s Bimaldeep Steel Pvt.
Ltd. vide invoice No. 01/sales/2020-21 dated 18.09.2020 to M/s GM Iron & Steel Company Ltd. much
prior to the Appeal filed before DRAT of Plot Nos. 11(P), 12(P), A-13, A-14, A-5 (P), A-6(P), A-7, A-8,
A-9, A-10, A-11, A-12 (P) with total built up area 55530 sq. ft.

(14) The content of Sri Rahul Saboo, Advocate vide letter dated 18.08.2021 has made available legal
opinion to this office mentioned that ** In my opinion the Jharkhand State Pollution Control Board can
dispose of the online application for grant of consent to operate filed by M/s G M Iron & Steel Company
Ltd. ensuring that the condition precedent for grant of consent to operate has been duly complied”

(15) The content of certificate of sale in the name of the unit si gned by Authorized Officer, CFM
Reconstruction Pvt. Ltd. with details of movable and immovable properties;

(16) The content of Filled up FORM - 32 with information regarding newly appointed Directors of the
unit; :

(17) The content of Inspection Report (I/R) vide Ref, No. 107 dated 25.01.2021 of Regional Office-Cum-
Laboritee:

aboratory, JSPC Board, Jamshedpur;

AirTa o "_,a
NOTARY\S

\%ﬁ,&&a@f&/
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3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Adityapur Industrial Area , P S -Parwatipur , District -SERAIKELA KHARSAWAN, as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To

Before Plot Nos. A-5 566280 6696.73 lac Sponge Iron - 2 x 100 31/03/2023
Expansion (P), A-6(P), A- sq. ft. TPD

7, A-8, A-9, A- (13

10, A-11, A- acres);

12, A-13, A-14

including 60°-

0’ Road

(A) Spécific Conditions:

1. That, the occupier shall make the approach road and roads within premises of the plant and work areas
asphalted or concreted

2. That, the occupier shall construct the shed for keeping Iron Ore properly and ensure Crushing and
screening operation in shaded enclosed area.

3. That, the occupier shall make water sprinkling arrangement in areas around crushing and screening

units, raw material heaps at unloading points, heavy vehicle movement areas, roads and waste dump sites
etc.

4. That, the occupier shall have its conveyor belt for transporting the materials fully covered all along its
way and transfer points and suction system should be connected to de-dusting equipment.

5. That, the occupier shall ensure the cleaning and wetting of ground regularly to improve house keeping.

6. That, the occupier shall comply with conditions of authorization under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.
S

s

mit Noise monitoring report to the Board.
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8. That, the occupier shall submit photographs of Tree Plantation, Rain water harvesting, Boundary wall
and Water sprinkling system.

9. That, the occupier shall make Work area and transport roads concrete/ black top.

10. That, the occupier shall purchase raw material only from valid source.

11. That, the occupier shall operate and maintain Air Pollution Control Device (APCD) regularly and
submit the photographs; ‘

12. That, the occupier shall regularly operate Closed Circuit Television (CCTV) camera for monitoring of
operational status of APCDs

13. That, the occupier shall submit compliance of conditions of CTO half yearly to the Board.

14. That, the occupier shall construct garland drain, toe wall and settling tanks for storage of solid wastes
and raw materials separately and de-siltation of settling tanks shall be done regularly.

15. That, the occupier shall comply the provision of Charter on Corporate responsibility for environment
protection immediately after one year of production

16. That, the occupier shall ensure that no Fly ash laden air should go to the nearby village. There must be
proper protection to villagers from fly ash laden air like three tier tree plantation, fine mesh net etc.

17. That, the occupier shall submit NOC from Central ground water authority / State Ground Water
Authority regarding extraction/ consumption of ground water;

18. That, the occupier shall operate on-line emission monitoring system and ensure uninterrupted and
regular transmission of data to JSPCB server;

19. That the occupier shall operate PM10 analyzer with online connectivity and ensure uninterrupted and
regular transmission of data to JSPCB server;

20. That, the occupier shall operate Effluent Treatment Plant (ETP);

21. That, the occupier shall raise the height of all stacks attached with air pollution control devices (APCD)
up to 30 metre

22, That, the occupier shall comply fugitive emission standards of 2000 g/m3 at a distance of 10 metre from
raw material crusher and product handling areas etc.

23. That, thcoccupwr shall provide separate electricity meter with all APCD.

-

24. Théi:t;\_-_t'll-'_lc safe m¢r§ency stack of rotary kiln type plant, which is generally installed above the

%
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after burner chamber (ABC) of feed end column should not be used for discharging untreated emission,
bypassing the air pollution control device;

25. That, the occupier shall provide software controlled interlocking facility keeping in view of on-line
emission and effluent monitoring system to ensure stoppage of feed conveyor, so that the feed to the kiln
would stop automatically, if emergency/safety cap of the rotary kiln is opened or ESP is non - operational.

26. That, the Occupier shall install Mechanical Operated system for timely collection and removal of the
flue dust generated in air pollution control device.

27. That, the Occupier shall maintain logbook for daily record of Char production and usage.

28. The content of Environmental Clearance vide F. No. J-11011/641/2009-IA I (I) dated 17.01.2011 for
expansion of Sponge Iron Plant (100 TPD to 200 TPD) and installation of Steel Melting shop (330 TPD)
and captive Power Plant (12 MW- 4MW WHRB & MW AFBC) by M/s Bimaldeep Steel Private Limited.

29. That, the occupier shall dispose fly ash as per Fly ash notification 1999 and its amendment therein.

30. That, Regular monitoring of influent and effluent surface, sub-surface and ground water (including
chromite) should be ensured and treated wastewater should meet the norms prescribed by the State Pollution
Control Board or described under the Environment (Protection) Act, 1986 whichever are more stringent.
Leachate study for the effluent generated and analysis shall also be regularly carried out and report
submitted to the Ministry's Regional Office at Bhubaneswar, SPCB and CPCB.

31. That, The water consumption shall not exceed as per the standard prescribed for the steel plants.

32. That, Vehicular pollution due to transportation of raw material and finished products shall be controlled.
Proper arrangements shall also be made to control dust emissions during loading and unloading of the raw
material and finished product.

33. That, Proper handling, storage, utilization and disposal of all the solid waste shall be ensured and
regular report regarding toxic metal content in the waste material and its composition, end use of
solid/hazardous waste should be submitted to the Ministry’s Regional Office at Bhubaneswar, SPCB and
CPCB.

34. That, A time bound action plan shall be submitted to reduce solid waste, its proper utilization and
disposal.

35. That, the occupier shall submit applications for renewal of consent under section 25 / 26 of the
Water(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with documents showing
compliance of all of the above condition.

(B) p .Ge-i;_e:fal..anditions -

(1.):..‘: _ 71 t, thé occy ier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air
SN Pollutant Kime Weighted Industrial, Ecologically
VEIage Residential, Rural Sensitive Area
and Other Area (notified by
Central Govt.)
) @) 3) “) s)
1. Sulphur Dioxide Annual 50 20
(§02), ug/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pum) or PM10,
pg/m3
4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
2 Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9, Benzene (C6H6) Annual 05 05
pg/ms3
10. Benzo(a) Annual 01 01
Pyrene(BaP) :
Particulate Phase
only ng/m3
11, Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory

Serial no. 5'to 12 As licable for specific type of industry.
e /—aPI-‘ p typ ry
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN

Parameter

Standard

Particulate Matter

150 pg/ Nm3

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard
1 Total Suspended Solids 100 mg/L
2 BOD 30 mg/L
3 COD 250 mg/L
4 Oil & Grease 10 mg/L
That, the occupier shall dispose of solid wastes as follows:
SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / [SO

paragraph 3 of this CTO yearly at required periodicity.
s

- 9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of



72 "H

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13} That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

alteration in conditions of this consent.
. Digitally signed by
Yat I nd ra Yatindra Kumar Das

Date: 2022.04,
This is issued with the approval of the Competent authority Kumar Das 23:?3:32 +05-3%§
(Y. K. Das)
Member Secretary

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2022-04-08
9842816/2022/413

Copyto:  M/s GM Iron & Steel Company Ltd., At- Adityapur Industrial Area Phase - 3, Saraikela-

Kharswan/ Chief Inspector of Factory, Ranchi/ Director of Industry, Govt of Jharkhand, Ranchi/ Director of

Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Seraikela Kharsawan/ DFO, Seraikela

Kharsawan/ D.M.O., Seraikela Kharsawan/ R.O.,JSPCB, Jamshedpur for information & ensurin

compliance of the above. . Diakally sigied by Vit :
Yatlndra igitally signed by Yatindra (Y. K. Das)

Kumar Das

Date: 2022.04.08 20:53:48
Ku mar DaS +35?30‘ Member Secretary
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JHARKHAND STATE POLLUTION CONTROL BOARD @

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401 847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-14997114/2023/516 Dated : .2023-03-23

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2022-12-26 of M/s GM Iron & Steel Company Ltd., Occupier Name :Raj Kumar
Mishra for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2, Documents Relied Upon:

(1) The content of Possession certificate of AIADA issued to M/s Bimaldeep Steels (P) Ltd., for the Plot
No. A-11(P), A- 12 (P) , A-13, A-14, including road, 3rd Phase, Industrial area, Adityapur (Area 5 acres)
vide dated 04.4.2000;

(2) The content of Environmental Clearance vide Ref. F. No. J-11011/641/2009-IA I (I) dated 17.01.2011
for expansion of Sponge Iron Plant (100 TPD to 200 TPD), installation of Steel Melting shop-330 TPD and
captive Power Plant- 12 MW (4MW WHRB & 8 MW AFBC) to M/s Bimaldeep Steel Private Limited.

(3) The content of Land allotment order issued vide ref. No. 517/AR dated 27.03.2021 for total area of 13
acres of land to M/s G M Iron and Steel Co. Ltd., for Plot Nos. shed No. A-1 1, A-12, A-13, A-14, A-5 (P),
A-6(P), A-7, A-8, A-9, A-10 including 60°’-0’ Road;

(4) The content of Lease deed No. 1557/ 1473 made with JIADA and M/s G M Iron and Steel Co. Ltd., on
16th April, 2021 for Plot Nos. A-5 (P), A-6(P), A-7, A-8, A-9, A-10, A-11, A-12, A-13, A-14 including
60’-0" Road for an area of 566280 sq. ft. (13 acres); .

(5) The content of NOC issued by Bihar SPCB vide ref, T-4481 dated 19.10.2000 for Sponge Iron — 15000
MT/Y(i.e. 50 TPD) on Plot No. A/11-14;

(6) The content of NOC (Expansion) issued vide ref. N-248 dated 17.10.2003 for Sponge Iron— 100
MT/day for Plot No. A-11 to A-14, 3rd Phase , Adityapur from JSPCB;

(7) The content of Consent to Establish (CTE) issued to M/s Bimaldeep Steel Pvt. Ltd. vide ref, 2884 dated
03.06.2008 for Sponge Iron— 200 TPD on Plot No. A- 5(P), A-6(P), 7 to 10, 11(P), 12 (P), Khata NO. 121,
122, 101, AIA, Seraikela Kharswan.

(8) The content of Consent to operate (CTO) vide Ref No. JSPCB/HO/RNC/CTO-9842816/2022/413
Dated : 2022-04-08 At- Plot Nos. A-5 (P), A-6(P), A7, A-8, A-9, Al0, A-11, A12, A-13, A-14 including
60’- 0’ Road Area 566280 sq. ft. (13 acres); for 6696.73 lac Sponge Iron - 2 x 100 TPD valid till
31.03.2023 with compliance report;

(9) The content of Inspection Report (I/R) vide dated 21.01.2023 of Regional Office-CumLaboratory,
JSPC Board, Jamshedpur;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Adityapur Industrial Area , P S -Parwatipur , District -SERAIKELA KHARSAWAN » as follows:
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Project Site-Area Investment Product & Capacity Period of CTO
(Rs) '
Plot Nos. Area Date of issue
To

Before Plot Nos. A-5 566280 6696.73 lac Sponge Iron - 2 x 100 31/03/2025
Expansion (P), A-6(P), sq. ft. TPD :

A7, A-8, A9, (13

AlQ, A-11, acres);

Al2, A-13, A-

14 including

60’- 0° Road

(A) Specific Conditions:

1. That, the occupier shall make the approach road and roads within premises of the plant and work areas
asphalted or concreted

2. That, the occupier shall purchase raw material only from valid source.
3. That, the occupier shall make Work area and transport roads concrete/ black top

4. That, the occupier shall submit photographs of Tree Plantation, Rain water harvesting, Boundary wall
and Water sprinkling system.

5. That, the occupier shall submit Noise monitoring report to the Board.

6. That, the occupier shall comply with conditions of authorization under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

7. That, the occupier shall ensure the cleaning and wetting of ground regularly to improve house keeping.
8. That, the occupier shall have its conveyor belt for transporting the materials fully covered all along its
way and transfer points and suction system should be connected to de-dusting equipment.

9. That, the occupier shall make water sprinkling arrangement in areas around crushing and screening

units, raw material heaps at unloading points, heavy vehicle movement areas, roads and waste dump sites
etc.
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12. That, the occupier shall comply the provision of Charter on Corporate responsibility for environment
protection immediately after one year of production

submit the photographs;

13. That, the occupier shall construct garland drain, toe wall and settling tanks for storage of solid wastes
and raw materials separately and de-siltation of settling tanks shall be done regularly.
14. That, the occupier shall submit compliance of conditions of CTO half yearly to the Board.

15. That, the occupier shall regularly operate Closed Circuit Television (CCTV) camera for monitoring of
operational status of APCDs

16. That, the occupier shall operate and maintain Air Pollution Control Device (APCD) regularly and
submit the photographs;

17. That, the occupier shall ensure that no Fly ash laden air should go to the nearby village. There must be
proper protection to villagers from fly ash laden air like three tier tree plantation, fine mesh net etc.

18. That, the occupier shall submit NOC from Central ground water authority / State Ground Water
Authority regarding extraction/ consumption of ground water;
19. That, the occupier shall operate on-line emission monitoring system and ensure uninterrupted and

regular transmission of data to JSPCB server;

20. That the occupier shall operate PM10 analyzer with online connectivity and ensure uninterrupted and
regular transmission of data to JSPCB server:

21. That, the occupier shall operate Effluent Treatment Plant (ETP);

22. That, the occupier shall raise the height of all stacks attached with air pollution control devices (APCD)
up to 30 metre '

23. That, the occupier shall comply fugitive emission standards of 2000 g/m3 at a distance of 10 metre from
raw material crusher and product handling areas etc.

24. That, the occupier shall provide separate electricity meter with all APCD.

25. That, the Occupier shall install Mechanical Operated system for timely collection and removal of the
flue dust generated in air pollution control device.

provide software controlled interlocking facility keeping in view of on-line
fing system to ensure stoppage of feed conveyor, so that the feed to the kiln
iffemergency/safety cap of the rotary kiln is opened or ESP is non - operational.
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27. That, the safety cap/emergency stack of rotary kiln type plant, which is generally installed above the
after burner chamber (ABC) of feed end column should not be used for discharging untreated emission,
bypassing the air pollution control device;

28. The content of Environmental Clearance vide F. No. J-11011/641/2009-1A 1I (I) dated 17.01.2011 for
expansion of Sponge Iron Plant (100 TPD to 200 TPD) and installation of Steel Melting shop (330 TPD)
and captive Power Plant (12 MW- 4MW WHRB & MW AFBC) by M/s Bimaldeep Steel Private Limited.

29. That, the occupier shall dispose fly ash as per Fly ash notification 1999 and its amendment therein.

30. That, Regular monitoring of influent and effluent surface, sub-surface and ground water (including
chromite) should be ensured and treated wastewater should meet the norms prescribed by the State Pollution
Control Board or described under the Environment (Protection) Act, 1986 whichever are more stringent.
Leachate study for the effluent generated and analysis shall also be regularly carried out and report
submitted to the Ministry's Regional Office at Bhubaneswar, SPCB and CPCB.

31. That, A time bound action plan shall be submitted to reduce solid waste, its proper utilization and
disposal.

32. That, Proper handling, storage, utilization and disposal of all the solid waste shall be ensured and
regular report regarding toxic metal content in the waste material and its composition, end use of
solid/hazardous waste should be submitted to the Ministry’s Regional Office at Bhubaneswar, SPCB and
CPCB.

33. That, Vehicular pollution due to transportation of raw material and finished products shall be controlled.
Proper arrangements shall also be made to control dust emissions during loading and unloadin g of the raw
material and finished product.

34. That, The water consumption shall not exceed as per the standard prescribed for the steel plants.

35. That, the occupier shall submit applications for renewal of consent under section 25 / 26 of the
Water(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control

of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.03.2025 with
documents showing compliance of all of the above condition.

(B) General Conditions :

1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air
SN Pollutant Xime Weighted Industrial, Ecologically
verage Residential, Rural | Sensitive Area
and Other Area (notified by
Central Govt.)
(D (2 (3) ) (5)
L. Sulphur Dioxide Annual 50 20
(802), pg/m3 24 hours 80 80
2 Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 30 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10, .
pg/m3
4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
3 Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

&5 '"fqﬁte_ Séxal no. 1 to 4 — Mandatory
7wt ':'Sﬁﬁi?t‘“‘?§r%atw As applicable for specific type of industry.
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(6)
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®)

(9) _That, the
#~9001:2008,and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
- paragraph 3 of this CTO yearly at required periodicity.

L
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN

Parameter

Standard

Particulate Matter

100 mg/ Nm3

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L
2 BOD 30 mg/L
3 COD 250 mg/L
4 Oil & Grease 10 mg/L

That, the occupier shall dispose of solid wastes as follows:
SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submiit the
photographic view of the structures within a month,

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations

analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
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(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future. ’

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

alteration in conditions of this consent. Digitally signed by

Yatind ra Yatindra Kumar
as
Kumar Das pate: 2023.03.23

This is issued with the approval of the Competent authority 06:51:27 +05'30'
(Y. K. Das)
Member Secretary
Memo No. : JSPCB/HO/RNC/CTO- Dated : 2023-03-23
14997114/2023/516 :

Copy to:  M/s GM Iron & Steel Company Ltd., Phase-3, Adityapur Industrial Area, Saraikela Kharswan/
Chief Inspector of Factory, Ranchi/ Director of Industry, Govt of Jharkhand, Ranchi/ Director of Mines,
Govt of Jharkhand, Ranchi/ Deputy Commissioner, Seraikela Kharsawan/ DFO, Seraikela Kharsawan/
D.M.O., Seraikela Kharsawan/ R.O.,JSPCB, Jamshedpur for information & ensuring compliance of the
above.

: Digitally signed b Y. K. Das

Yatindra s Secrerns
Date: 2023.03.23 -

Kumar Dasoaa:;:ﬂ +05'30'
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Steel COIIIPIII).' Limited
s Bimaldeep Steel Fvt Ltd]

xtension, Adityapur Industrial Area
€ Kharsawan, Jharkhand.

Sub.: Revocation Direction under Section S of the Environment (Protection) Act, 1986.
of.: CPCB Closure Letter No. 5-33014/3/201 7/IPC-1l/1516, dated 06 04.2017.

i WHEREAS, integrated iron and steel plants and sponge iron units are identified as'onc of thlc l?‘ catieg?f:est::
: highly polluting industries which have been discharging environmental pollutants d:l'iicﬂ}' ar indirectly into
ambient air and water, having potential threat to cause adverse effect on the water and air quality; and

50 }"—-WHEREAS, the Central Government has notified the standards for discharge of environmental pollutants from
| / /) various industries under the Environment (Protection) Act, 1986 and the rules framed there under; and
P 4
%)

WHEREAS, there is need to inculcate habit of self-monitoring within the industries for cor_npl?fing with the
prescribed standards and this can be achieved by methods like online effluent and emission monitoring; and

4 WHEREAS, for strengthening the monitoring and compliance through self-regulatory mechanism, online
emission and effluent monitoring systems need to be installed and operated by the industries on ‘polluter pays

)\ principle’; and '

a5 WHEREAS, for installation and connectivity of the On-line Continuous Emiss_ion.and Effluent Mo:nitoring
.O System (OCEMS) CPCB prepared “Guidelines for Real-time Effluent Quality Monitering System” (published on

QL 07.11.2014) and “Ist Revised Guidelines for Continuous Emission Monitoring Systems August 2018”; and

WHEREAS, a direction under section 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention & Control of Pollution) Act, 1981 was issued on February 05, 2014 to all the State Pollution
Control Boards (SPCBs)/ Pollution Control Committees (PCCs) for installation of OCEMS and online effluent
monitoring system in iron & steel industries; and

WHEREAS, considering the representations received from industries/ industrial associations/ SPCBs / PCCs, an
extension of time up to June 30, 2015 for installation of OCEMS was granted vide directions dated March 02.
2015 under section 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention
& Control of Poilution) Act, 1981; and

WHEREAS, a letter dated May 29, 2015 was issued by the Chairman CPCB to all SPCBs/ PCCs informing that
no further extension of time will be given after June 30, 2015 for installation of OCEMS, ‘and to consider
withdrawal of Consent to Operate along with forfeiture of bank guarantee of non-complying units: and

.WHEREA:S, a notice under Section 5 of Environment (Protection) Act 1986 was issued on July 23, 2015 10 all
mtegnllted Iron & steel plants and sponge iron units to show cause as to why the unit should not be closed down if
.thc umt'l_jag not qompl:cd fully with the directions issued w.r.t. installation of OCEMS by June 30, 2015. Further
it was dl:r(-:C!ed to -subrmlt dogumentary evidence regarding status of installation and connectivity; and
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, ; strial Area Saraikale Kharsawg,
nsmrf, 'Adlt}:_flPOLg é’;j; to CPCB server. Therefore, iy
line connectivity 0 tion) Act, 1986, M/s Bimaldeep Steel Pyt
rotecation with immediate effect due t.o non-
provide 24x7 online connectivity of

: ¥ e
WHEREAS, M/s Bimaldeep Steel Pvt Ltd, Phase-111 Ext

i i 7 on
Jharkhand failed to install and provide 24x : 5
exercise of powers vested under Section 5 of the Environment (

Ltd, Jharkhand was directed on 06.04.2017 to close down i:s f:;ps:;ll and
compliance of the Show Cause Notice issued on July 23, 20150 1

OCEMS to CPCB server as per guidelines of CPCB; and

; d has submitted
WHEREAS, M/s GM. Iron & Steel Company Limited, Safralkalc Kharsa;van:) rih:;k;‘:’;s leclianediinn
compliance replies dated 07.01.2021 and 01.02.2021 and also informed that tJ ; Ckhaﬁd Bt R
Bimaldeep Steel Pvt Ltd, Phase-111 Extension, A I Area, Saraikale Kharsawan, Jhar

September 2013; and

WHEREAS, as per initial OCEMS verification report of IT Division dated 08.03.2021 the OCEMS was found
still incomplete and the unit was asked to submit the full compliance report, vide CPCB letter dated 18'03'2021
and 19.03.2021, Subsequently, the unit submitted the compliance status by reply dated 23.03.2021._ 24.0.:._202!
and 31.03.2021 and an updated OCEMS verification report of IT Division dated 05.04.2021 has been provided,;

and

WHEREAS, in view of the above compliance the case was placed before the Three-Member Committee for
revocation of closure directions on 28.05.2021 and the Three-Member Committee has recommended the case for
revocation of closure direction with the condition that the unjt will operate with valid Consent from SPCB and
ensure that OCEMS is installed and maintained as per CPCB guidelines; and i

WHEREAS, the Ministry of Environment & Forests, Government of India, vide Notifications No. S.0. ISHE) of
27.02.1996 and S.0. 730 (E) dated 10.07.2002, has delegated the powers vested under Section 5 of the
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Board, 1o issue
directions to any industry or any local body or any other authority for violations of the standards and ruies
notified under the Environment (Protection) Rules, 1986 and amendment thereof. z

NOW, THEREFORE, in view of the above, the closure direction dated 06.04.2017 issued to M/s Bimaldeep
Steel Pvt Ltd (presently, M/s G.M. Iron & Steel Company Limited), Jharkhand under Section 5 of the
Environment (Protection) Act, 1986 is héreby revoked. The unit shall operate with valid Consent under the Watar
(P & CP) Act, 1974, the Air (P & CP) Act, 1981, & Authorization under H&ZOW (M&TBM) Rules, 2016 and
shall ensure that OCEMS is installed and maintained as per CPCB guidelines. Moreover, any expansion of the

will be subjected to further verification.

In case of non-compliance, appropriate action as deemed fit under the provisions of Envyi
: A ] Jo b Ironment i
Act, 1986 will be intimated against the unit without any further notice. (Protecnon)

(Naresh pj) Gangwar)
Chairmap
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1. The Director, CP Division :
MOEFCC, Prithvi Wing,  For information please,
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi — 110003

2. The Chairman S :
Jharkhand State Pollution Control Board - For information please.
T.A. Bldg., HEC, P.O. Dhurwa,

Ranchi — 834004,

: For information please.

! J The District Magistrate
Saraikela-Kharsawan, Jharkahand

4, The Chief Engineer (Commercial)
Jharkhand Bijli Vitran Nigam Ltd.
Engineer's Building, Dhurwa
Ranchi

: For information please,

5. The Regional Director (East) :
CPCB, Southend Conclave, Block 502, 5th & 6th
Floors, 1582 ;

Rajdanga Main Road,
Kolkata-700107.

. 6. The Incharge, IT Division, CPCB, Delhi.

7. The Incharge, I/c IPC-V] CPCB, Delhi.

L]
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: - : (Pmshl Gargava)
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MA GM Tron & Speel ¢ ampany Limited

[T ormerly M s Himaldeep Steed § v | ]
Phase- 111 F stension, Adity apur Industrial Arca
Saraikale Kharsawan, Tharkhand,

Sub.: Revaestion Direction snder Section £ of 1he Environment ( Protection) Act. | 954,
Ret CPCOB Closwre Letier No B 130473201 1PC-11 1316, dused 06 04 207

WHUREAS, integrated iron and sicel plants and sponge iron units are identified as one of the 17 categories of
highly polluting industries which have been discharging environmental pollutants directly or indirectly o e
Mﬂﬂrwmm-MMWMmmMmmmwwky.w

WHEREAS, the Central Government has notified the standards for discharge of environmental poilutants from
Vﬂﬁwmmﬂnﬁmimlﬂfrﬂaﬂhmm 1986 and the rules framed there under. and

WW&MEMWMMWIJ::N-MW within the industries for complying with the
mmmlmmuﬂuhmwmmcauimmummﬁ

~ WHEREAS, for strengthening the monitoring and compliance through self-regulatory mechanism. ontine
- emission and efMluent monitoring systems need to be installed and operated by the industrics oo ‘poliuter pays

WHEREAS, for Instalfation and connectivity of the On-line Continuous Emission and Efffuent Monitoring
System (QOCEMS) CPCB prepared “Guidelines for Real-time Effiuem Quality Monitoring System™ (published on
07.11.2014) and “|st Revised Guidelines for Continuous Emission Monitoring Systems August 2018™ and

WHEREAS, s direction under section 18 (1) (b) of the Water (Prevention & Control of Pollution) Act. 1375 and
the Air (Prevention & Control of Pollution) Act, 1981 was issued on February 05, 2014 10 all the S Poliuson
Contral Boards (SPCBs)/ Pollution Control Comminiees (PCC) for installation of OCEMS and oaline efiuy

WHEREAS. considering the representations received from industries’ industrial associations. SPCBs PCCs. 2
extension of time up 10 June 30, 2015 for installation of OCEMS was granted vide directions dated March 02,
2015 under section 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prévention
t.m&g of Pollution) Act, 1981; and 3

~ WHEREAS. a letter dated May 29, 2015 was issved by the Chairman CPCB 10 all SPCBs PCCs informing thas
o farther extension of time will be given afler June 30, 2015 for insullstion of OCEMS, and 10 consider

L Wﬂcwhm along with forfeiture of bank guaraniee of non-comply ing units; and
- WHEREAS, & notice under Section § of Environment (Protection) Act 1986 was issued on July 23. 2015 1o a1y
- ""‘__flﬂﬂ'-mm:mlmuﬁuh:hwmeumwhymmhﬂnidnuhchndduunif
nwt complied fully with the directions issued w.r.1, installation of OCEMS by June 30, 2015, Further
ed to submit documentary evidence regarding status of installation and connectivity; and
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12, A1), Al & [ncluding Road, Newr 3% Phase, Jhackhand

mmmmﬂq-ﬁiﬂnw
by irs Authorized Sigratory M. TEIPAL SINGH, S/ Mr. Mahsiudr Pal
Simgh, Ganeson of Mr. Bubwant Singh aged shout 32 yeses, by occupation
Service, by Caste Ramyarkin Sikh by Faith Sikh, Nationality ladise, and
LocallPermagiont Hesident of 3, Gouri Shaokar Rosd. Pahalwanders.
Jugsalsi,  Esm  Singhbhum,  Sharkhand-831006, EMAIL-
mummm
Office u Flat No-7, 1 Ploce, Watetloo Street, Wess flengal, Kolkuts-
006 . af hereinatier 10 te referrod o as the “LESSEE which tarms sl
include the ogal beir, weeeswors, fegal representatives. sssigns of the ater
et

A

Whorcus, the lewor is an Authorily crestod wnder section ) of Bilus
lodusirial Ares Development Authority Ad, 1974 @ adopted by the
Gowerment of Harkhnd vide Notification No 339 dursd 02.03.2001 ssued
by the Depanment of Sclence Tochnology, Information Teshnelogy and
o Indusery an Sharkhend ndustrial Aros Diselopment Autharity Act, 200 | and
& commined for planmed developaent of mdisdrial sren and prometion of

e
i
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Wheremn, foe fulfiliment of its ohiective the lessr Authorily has been
making e bt available hﬁemm'hmm
for setting up Muwmmﬂwm ..
prersisicans o Tharhloamd nchesiad o A .

""‘““"Mﬁ”uﬁhwﬁ
powers sunfured uader section Is U‘m lewuntrial  Arcs

e g A |
WHLLECTS) tnduiey i the st v o th v st b e
m*mtuuummlmum

M*Mﬁﬁ-msswuwa
--ﬂd’mmmhﬂwmﬁﬂp—ma

o lom the dels o SN i of he il o s Siace
e lesser bus fudiitled the conditions for cxecution ol lense deed, the fewor

v et
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DETAILS OF LAND TO BE LEASED OUT MA. Mia GM IRON &
STEEL COMPANY LTD.
Villags -
Vo No,:
Than:

R T e re—




That the scheduled land s heen allvtied 1 the lessee by lessor fir win
- ‘”“"‘“mﬂﬂ'&hhm--rnwk

T the povid of tewire of lemse 18 Fespect of the scheduted s s shall
be for & period of 3WThirty) yeurs fiom the e of alloument e
“MIﬁMNMwmm
Mn{uw
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.mmmmmmﬂﬁbﬂsﬂhuﬂ
mmhm“*hm“
the tenare af lemse for suother period of 30 (tirty) yess on rsment of
Mh«uwwmpummh
land shove 1.0 acres upo 3.0 neres 3 W00 for land over 200 acres
ar s dhocidedd by the lewor fom G s Gl s on famishisg decbsrstion
y the bescs that iwheshe shall wiiize the bend ony for the purpose f as
st oo il ths the comdithoms of ullosmenn onder, adovanity hond wnd
mumu-—u&umuwmmw
hwﬂh#h“ﬂnm'.,
mmmwm I AT

aimu*umwwm:uum U the leses
tatly 1 make mdmﬂm&ﬁh&h “h’-ﬁ'

mv:ﬁ-ptdﬁmlﬁm mmhd-up in
the rate of inwees. Dellvery of possession of land' thed hay been made +
Use Wwsee by (s lowsent v peryemmet o fhrwt instaltmen asd Vi ivishils fise
payment (o the remaimmg four matalbmens s fixed & fotlows:-
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thousand twenty five anly) por were por Shour sl snnusl maineransc
chiuges ¢ R, 15 43500(Rupees Fifleen thowsand four busttred thirty
ﬁﬂmba‘:mnmumw‘mw#wﬂ
sty street light chasges of Rs. :
= demanded by the lessor. The ﬂhﬁ-ﬂ-ﬁmm
charges sall be revisable from fime 1o fime by the lessor and shall be

puyable by the feswe

S T o e SRR
Mﬂmwuhmﬂﬂ“whhmdm
tessor andd will ot be <l or remaved by the losses without ohiamiag prioc

.mn-nﬂuhmhhr&nhmw%-

plamtation work within and cutside ity promises keoping i view the
miienance of ecologwal balance in the imdustrial ares.

Thoat \f the lowsow Fuiln 1 make payment of any dues within the time lhm

fixed by the Authority sn sdditional charge a the prevailing rate oonung

upon the footing of yearly compound intercss hall be payable by the lessee.
i
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e <Dy hﬂﬂbdﬁh%ﬁhnumm
shall be payable by the bevase. '

ﬂnuapm..r wpayme '
Wﬂhﬂlﬂhhhﬂnlﬂl—thmmmmlnm
mmmm&hﬂummmmw

the lavsee and mnummm. Ml\rw
of strugture manding

r - > ol
¥ '_I_. 'y Y = - o
et . i
RS bt e =y Y

That the lewee shall got she darien of S allosied 16 iehionhen
m:muuummmm
hwmh& S 2 ;

m#h*ﬂmm**th
mhwmw-*ndlﬂ*mm
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mwmhmamammm
roquired tir be ehtainod 9 soy sape during the woure of sllomment e
muummm:-hmﬂammm
umwhmﬁ&hhﬁﬂ' ; '
For the above. ;

{- . - = o
12, Tha Mhm#ﬁlhmﬂhﬁu%uﬁﬁmﬁuy
muwmwmdmmmummu
per approved plin wt his ows cost and expenes.

wmmrdﬁuu-hmﬂhluuumﬂ
conuraction  work and  consemt o operate  (as  applivablel  befive
mﬂmhkﬂhwmm

5
T mumdhmmgmmmﬂwu
mmnmmuuﬁm-ﬁmm
m«ummmmumm&umm
Mhyhmuh-wﬁﬂﬂﬂhﬁwﬁwhw‘h
1EE b0 prociution eximm.

. Thal the spplicasion for consant made hy te lowsae ko the Regiomas Dive i
of the Authority fur megage of the loae hold right i respect of the
scheduled propedy in faver of naionfird o schoduled hanks shall be
dispsed of within 13 days from the date of subtnission of spplication,

4. s
£y

. mnh_«mmmﬂmhhﬁuuwu
assets’ property mmmmmm extension
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sharges, lesse remt Interes anid smy other dues, taxes, chiryes otc payable v
fhe Attty froam thime b e,

T ————

-

comment 1o muctgape along with mmwent! commitmest letier o the

el bostitution 1o this ffoct et thve Niancial ustitution shall niuke the
Tirmmer available n the allotiee. o !

-
That the firancial institutions which tke the morgage of the lease hold

right e the asortguged plotished shall sbeain informatisn from the Vuthori

other dues inchuding taues andd charges eis payable 10 it by the lessee atheas
?Mwmuhmdn#h“mwh
firancial mstitulien procesds 1o =il the propeety by auction, the inteniding
hidders st be informed in writing theongh notice or ofherwise hai the
wicceseful bidder shadl be given pomession of the lesse Hold right oo the
scheduled property only afler  roduction of No Fues Certifiose Som the
oifice of the lessar.

ﬂmhmmh-uiwnhﬁdhammmnbm
bar/ fimansciat WWMN’ be considerod for
ogubarieniing by the levsar in fayod wfiol biekder iskentofiond by
the bank/ limencial institution/ swwtory suthorily for mbstitution on
oyment of tmmder foe of 15% I case of wmall @nd medium sale
enterprises or 25% in case of ofbers, of the lesse presinm of land from the
cemssiul biskler at the prevalont sate and other dharges. prevalent o) the

e of commadermtin alony with all dines of e lesaor
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Ml
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l a:i {Hrector
Iraynhamd MI At Dy MM#’!?

muu—mm.m-run!yunutmm
e whong with aecowary documents. within slx. mositi fiom the daie of
Taking delivery of possession of the allotted piovland shed for approval of
the Regional (irector of the Authwarity ws ‘Controlfing Aathority” vnder the
Building Bye Laws of Authority andor Biber Sharkhand Restrictions of
Vsen of Tand Act ormmd for approval of Chis! Tngpecter of Factories,
Mharktansd throgh Inspector of Pactaries of the Circle cosverted. Failore on
fhe: park o the lovsre in wbeitting fectory/ shest plan iliding plast e
apprval shall enial) b mation foe 8 Bt 00 per st per month wnd dhe
P sivabe e dimomalt? Inersa ves oy Bone sitioon G @t Yhe aliimesaidl rste
o the Autbority on demumd. The Chief Linpecine of Factosies. Tuaskhand’
Inspestir of Factories shall dispee of application hmﬂuﬂw
buikding plas within irty s of i date o recelpt of pla
hirsetir of The Aufhrity mwﬂmtuhm
ninety days from the date of subminsion of plan with necessary appren sl
Hevever, i warraied fesaor W“ﬁﬂ%lﬂhﬂﬂ
suborission of reviesd plan. Iy cese 5o communication is recsived fiom the
m--uﬁwmmmuaf'mwwmmu
shal! hmdhﬂmmmmmhh
cosapetent sathority and thie lessoe ﬂmm furtier
activity us por plan revised phen subemiit priveal

T —————
That the lesee shall at ivhivown cost construct and mamtain scoew mead
keacing Erom the a-:muum.mm.mum
mhhwmmmamwmmm
prepress sbout lactory shed/ bulding as per plan wwards implementation

———




boarect brvrth. Are ey Astibhonss

Jork!

Adsyagni Regen
1YL

of the project wnd the lesses bitds taell? Hitnsell bovsetl b extand ol go-
bt the inpecting persasel and peovide st infemation and
shall a0t concesl any sspect of the oagiing sctivities on the plot, failing
which. the loesoe shall meke vl emcll? herself Tisble fixe imitiation foe
actian for anceliation of plovshed. Non so-operstion of the lessee shiall alw
e anul e e iy aund g 10 mcolve uiy salid gommuniation
ncluding ootice from the Asthority by the lesce Hnm
sepueentative, it ullowing entey of the officials of the Authority inside the
fctory/plot and refusing to sigs on e wpot wport prepared by the
Inspecting rificiaks %

Mhh—ﬁﬂmm-timuwmww
mmﬂhsmm;

undes exten omliniry J— o h m uﬁ‘m p!nr
approval of Reghonal Director of the Auherity, I the svent of fadlurs of e
Ao, Labe mtion charges @ R 1.00 per syft per month from the st day of
mmmamuﬂumuhmum
mhmmdﬂun '

Tocts i Clrvumtances of the coxe. -

That in fhe svem of muking sny consiruction withowy prioe apposval of
WMM#— Mwwmiﬂhww

athWMd&MMhﬂhw
b ciunrge (i cost mesl rent of e Tand shedd of the estio perbod (6 bemalniey
w wse of mch load shed of the prevailing cuwrent market mte 10 be

u
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A

determined by the Reglonsl Ditector of the Authority and shall also cance!
the allotmeoi. terminate the bease dood, i envoutod, snd fnefir the land
preminm and resume lnd shed i question after 30 (iy) days from the
date of cutder of cancollstion and no compensation shall be peypable o) the
s clther for the unexpined period of lemse or for the srature, bsiding.
m-mwmhwwm

o muumwummmmrmm
allowted lund! plot/ whod fior the parpose i wae slfotted, the Regions)
Direclor of the Authority shull initinie action Tor cancellgtion of
wrlirumatifized portim of landipho sl in scoondance with e prncipie
of mstural justice. umuhaﬁmﬂﬂmm#g:

48
8

Rugs

Marskra

mmmuuumdw“mh
lewsoe shall be linbie for pamment of son active charges @ R 1000 (Tew;
per Sqft et monds fom the daie of sxecution of wadertaking. Fven sfter
imponitin of wid non sction mwumuﬁuﬁhk

mwmmwwmmﬁuw
Miezetiar 0 thw Mﬂmﬂhﬂuhmﬂfm

2 Thit e ocuse of violaion. armmwm
2018, the lewwe shall be gunishable with fine which may extend
vl 1000000 or <imple mgtisonment i 5 torm which may exend o
sin mvonthe or both and in case of confinmnces of viclation with o further fine
wivieh mrry extond bo R ) 00,00 every day afler Comvictivn s aheve -

pE




33

L

13

€0, LTD.
Sigamery |

W

mbhmﬂm-MwMHhmdﬂnhn
the wemtitiniom -J&-Mu-huhﬂﬂ.ﬂ#hhnmw
Thas at amy stage of the lexshold paviod i usy. part o purts.of the allutied
phottimedabied i roquined by the Smte govermment or the Asthurity for
wﬂkmﬂﬂhﬂlmthMhh
sl Jondge, o (€t i foune that ary portion of the taod shed is 5ot reqined
by hwm&-'m-h‘,mmgih-ﬂm being auked
by the Stste goversment or be Authority teamafer such part or pans of the
shead bl as hmemm iﬂlﬂ W he
S wenst e the: Autherlty. & ot

hm;mmwwlﬁﬁmhﬂlmd
land et phen and it developement, i any eurlier sliied Trom N
wmmnmummmm

rt..
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em i i helulf sud the decision of the Swte govermment or the
Nuthority sball st be yestioned befiore amy Authority or i wy Count of
faw. i R ' “
That any aflonoe shall be @0 Hberly W survender the alloted plol fo the

Authority st any poist of time by giving prior writen application 1 the
Riglonal Ditector of the Ausharity 31 lesttives mynths in sdvance and the
Authority shall scoept the ssrender sibject W the condition that the
Mnnumummwmmum
produces & o dues centificate from the concerned fimancial insttion.

"




ST
B .

it

Auhority beyond three yeur

sutcemed satuiry suilliorities and that be i oot i default in. pryment of
muuummm-mmm
cuss indemnity bond on & son-judicisl stmp paper of Rs. 10000 slong with
self-attested phowgraph of all promaoting sakebnlders, Authority shatt
mmmmmuwum
wrrendetod as por following wome v ——ee

55 of allcement price, in case of swrvnder withiu one year ffom due of
athattment of amd.

65% of allotmens price, i case of surrengies withdn tw years from due of
llottent Of lund,

m—mmbmﬂhmmm
peacelisl swmvender of fobl or porinl lund m ey by the
- “m” e .....,__..w.‘
allistem of ban umuuhm
Muﬂhﬂ“*lﬂhhm-ﬂmm
mma*m»mhmﬂmm
justice ¥ _ ,'
mnmnwmhmmn
days Frven the date of wabmitsion of application o the lessor, iy which
the sasrremdes appilication shall be doemend 1 harve heen sfkssedt
e T s
That the lessee shall st be cmitled 1o sub Jesse or band over physical
mﬂuwmm-ﬁrw-ﬁm
aegmiimtion without h .___',mwnu;uum
%
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subbject 1w Bihar & Orissa Py

Ky oo

!gg. (3 g %3
thg‘ai%? %

B oS § &
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Mmma{um-ﬁ)ﬂmw«w
the ploilandidwed s rmchorized end ke mooonse fir moovery of
mmmwﬂhumﬂmmm
of Unnsithessizad (couspants) Act, 1971 ﬁwmmn-
pay imegularity charges @ ReS00 (Five) per gt per mooth o the
Authority besides muking itselll himssell herell liable for initimsion of
mmm&“w-m-.h

F_ ma -
That the bessor shull ot be allowed to ase the sllottes land shed for uny
fire which the plot ks boen aliisisd. Viokstion of this provisise shall be
treatond as violaion wm‘thmmdm
rder, mummum&&hﬂu
sl sl i cunvellation of plot by he Jessor,

by

mumnnumnmum
w b wogquired by wny wntity withowt the prior permission @ writing of
Heylonal Diecstor of the Authority. O application of the tevses. the lemor
MM“M*MMM%M
lmnudminmm < of o

mmw% pvmnu
the lewee hus not violsted the condition of land alldment onbereise
mumam#maumm
doed/bond. the full land cost shall be charped st the rate prevailing ot (he
i of cunsidertion. - B

- = e A
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Treipective ol any condition put by of oader passed by atty Court of
rmumwmum-
wabjet 10 the garyment of lasd priwium prov

That the fessea {Propristorship FiemyPartershep Firm Privaie Lid. Co/Pubilic
Link Cor otc) lmending w chonge e constitation of Gem ehall fle
wplication for change 0 Comsthution, sccompunied by afl feyuined
documents w mentioned in the (e Ni. 16 and 27 of the Reyniation 2016
of the Authority duly amested by the Notary Public Ctiurtered Accountan of
the ruspoctive entity serking change akung with bunk dessaad draft in fayor
of Yesse mwards, fees as montioned in the Regutation rfierred b abvye

W-WhﬁMMHm*
W the following condiipen:-
Tt —

d mmummmhmnmm.m-
[rom m mw ll M tﬂlr h ayonded

WIhe now mw*n&-m wans 10 Ganellie the

leascholl right must bave 3 vishie/leasibhe/ mplomentalie project.
Mwwr&cﬂ“mumwwwu

) : S, l

Mwhﬂ&ﬂ“d“%uh

case mary be. goes down below $T8 in the firms, the same sl be
17

———
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Ary change 0 the Dicciw who is mw e sharelolder of the
mmwn»mumumn*

thmﬁmu wmhmu’zﬂlmﬁltﬁ-n«‘
ohwrs of the prwvailing tnd preminn in the Acrhoriey o e te of
hﬂﬁhl mwmmmmm mMuw

o e

mmmummlmmmw
Mhﬂh““ﬂﬂuﬂm
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TTuat i the original lessce. 1o whom the ld Was aliotied Tor o particats
project makes a mow!  compeny | entity fr 4 new project besides the

‘existing company aned trmsfers the whole of pan of the allotied b 16 such

rewly Formed company, this shill b e s muster of lease bkt righes
sid shall be charged full land prewion s per relesnt clasie of s
reguliion cvem i the Mdﬁ“ﬁhﬁww
wmpmmhﬂﬁﬂﬂh

mwmmummmum;ﬂimnm
of the ariginal aleties from smangst the existing imavodiae past angd
inmediaie e geoerations becomes s than S0%. 1% sane ol
MSME e 25% in mnmwmmnmm
be puyable w the Auberityby the sliwdiolders seeking: sliange i the
sharehoiding mqmwummwmm
of aftotment, forfeime of land premium and termination of feusc dosd, (f
axveuled,

——

———

mnmmnmhmmmhm
been mnﬁuhmhmmWMu
varnender the allotied piot i Autority wider Claisss 22 of the Regulation uf
the Authority shall evigt u%mwmmw

Hegulation of vhe Authority
f""—‘.—-—'___\_ﬁ_’ s

That 1 cave the lessee faibs 50 implewent the project within & penood of two
seary i case of micrs and small enterprises and five yoars for othens or
writhin such exterded perid s the Authionty may aliow aftes commldering
e ctrcmviances. amost deposived by the lesses towands premim Tl




41

_\
RN
O

%?E S
agf &
B
1 )

uluwuhmubhmm woonsary effect

o e ik within the fivedd exnended period fie establishing the K, the
MM#M&MN“:&M*I
the allomen order of wich (loshed, forfeit the amount dogasited in this
conection, tenuinste the lese dood wed cesort B laking physhat
possicn of the plo shed ® ihar tho mme could be allctied o the
etreprencuts who ane serious. cempetent and sobvent 1o inplement the

A—

“"‘*'M-hmﬂqwmmuhmmm,
thmmhmwmmm ¢ presceived pet

That the femee shall th:ﬁMth
wplngical halance in the dustrial wee s shall wilire thar puonion
avcordingly as per approved bilding’ shed plan.

. l‘_-ir - - = r—— :
That the bessoe way, subjoct W valid and dogal ground for hossre wd

Disputes Act, 1947 i geeral and sy other law applicable to the wnit o

mumwmhmmww
s the factory established on the scheduled premises i niming
mwm—n&mﬂuﬂrmmum
prescribed Perfotns Gadimg which the fessor dall presusme thot the feston
establichest on the loxe bald I hos a0t boca sontinuudy nmning and

this, circumstunee tmay be treated 35 idopendent and an additonat ground
~——
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for cnncelision of sllotment ondér, forfieiure of loase premium and
wemination of lease s thon following setiona by the esor.

AL T the fessce shufl be comyliat of the peovisions of Biker ldusirial Area
Deselopment Authority Act. 1974 (Bikar Act 16 of 1974 and Bikar Act 27
o 19%2) e sdopued by e Civermment of Hudkhsnd vide Netifiestion
Moo 159 dued 02.0,2001 isssiod by the Deparmient of Science Technologs,
Information Toclodigy sl fdustry ox hocand ldustil Asso
Developtent Atherity Act, 2001 and Rules made under the sid Act.
Hegulstions 2015 of the Authority, condithons of 1and/ shed sihotom order,

JHach

fessor o cancelthe afloment ocder, Sorminate the ease doad and sl the
boane: promium o ek possession of the leased property by sbssrving the
principhes of natues) ustice and poss arders to tis effect

&4, Thatithe mmﬁmﬂmﬁuw»h
it ad mmmetrmh
the Authenity vespomiide for invplementation of the respoative lew

'y nummmhwﬂ‘uhm-.mﬂmwhw
v s’ detivithes for which the scheseled laad’ dhed b hoco alioried, no
werthig up ey o whish the schedaled premiiser s been ilotied,
shaoge i the comsttution of kewee. unauiboriznd change of project
natherined morgage to any financial Mc&M b ing
falas declurmtion. giving talse undertaking sod/or ity other cirsumices,
mnmma&mﬂ#ﬂ-m

o5 S—————
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urmmﬂmmm‘aﬁm-ﬂmw.
soapay st of any dues of the Aubarity inclading lae scion charges, mon
wction charges o eny penalty undes the M‘i m ﬂ
constituts bl dewund rocovorable under Dibar & Oris .
Rewovery Aet, wuuuh-ﬂn@ﬁﬁﬂmﬁhm«
ltctment cuber, Ihadhand Industeiat Policy, tdemmnry ond, Regutation of
the Authirity, erms and condition of the Teass deed warimnting inltistion of
and emer upou the shoduled premises withuut pavient ol aiy
compersation (o the fesace and ati to forfoll the money peid in fand hoad
dﬂnmﬂhhmmmwmw
on cuch reontry the inoest of dhe lessce T the lomse hold groperry Wialt
mﬂhh“ﬁuﬁm

46 That uwmwmmmi&m-l
interprctation af any of the Chimes af't : thin loasc
dewd, the suvie shall be refiorred | ‘ffjiquﬂﬂmm

nﬂquﬂiuuMﬂ‘hMmmmm
on W pertivs hereto That any vaolation of the condition of land shoven
order, ke dood, fndemnity Bond, or the provisions of Industeia) Pulicy
-mmhmmmmmamm _
mwmummm i of 1974 and Dikur 1
Ast 27 of 1990w adopied by nm«ww
Notification No. 139 dated 02.07.2000 issund by the Secretary Depurtmen:
of Sclenmce  Technology, foformsion Tecwokigy and ladusiies as
Wasnaging Dircetor wummmwﬂm
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Auyasn Regarn
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Sl inck. Ates Deey Astheesy

wed Noefeit the lesse ploniim and 18ke possion by obesrsing the
mﬂ.ﬂmm-&mmm

——

D WPy

Wmaummmmn
MM&MMU.#M»”QM«:
The lewsec on bewng dissatisfiod with the onder of the Auttority tay file an
ippeal o ihe Department of Industrics, Government of Tharkbhand within
one mosnth and the State Goverument sbwll, witer die comidgrtion dispose
1 af within two months from the dute of receipt of the appoal. The autharity
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IN WITNESS WHEREOR THE HAND OF Sri PREM RANIAN,
fegional Dy iroctor Authorized Represemmive of the Regional Direstor,
Sharkhand Indusirial Aren Development Authority, Adityspur Regios for
wmwd o behall of e Mharkhand Indusirial Ares Develupment Authority,
Adityapur Reglon hes boon w fixed on the dute snd year first above weliien

Cortitied ha the original kease dood ae reprodweiios of cach conmin 6373 waird
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For and W-Stghdmb
Mis. GM IRON & STREL COMPANY LTD
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Teken No - 2021000004 7807

|Dned Type Leana

Nonbweifome @ o =
Fee Detatle _Stamp Duty - Re. 2173481, £ - Re. 2000, 8P - fis. 1230, A1 ~Rs. 1630111,

S —
Property No. 1 '

Valuation Details lmwmmmm.m% e e ——— !

R P S U IR TS By s g g i, A R T Mt

District - Sarabelakharsawan , Tahall 1 Gamnarn . Vitage Name :« Actyspur Ward No §
_ Location :+ Other Floac. Adityapur Wird No. 9 Village Godu 153
- Proparty Boundaries - fasl 316 (F) (CRISMNAPUR-132) & 113 (P), 110 (PARWATIBUR. |
Property Details 133} Weak: 118 () IPARWATIPUR:133), South: 11209) (PARWATIPUR-AS3). Noth: S160%
- (KRIEHMAPLUR-132) ,
Kiata Numiber - 101Page Number - 116 (9|

urcarsiieag. Tenai + Gamnars , Vilege Name - Adbywpur Ward Ne. § |
aad. AdifyRpar Waes No. 9 Vilage Code 133
a4 3160 NAPUR.132) & 113 (P}, 110 (PARWATIPUR-

), South. 112 (P) (PARWATIPUR.133). North. 316(7)

Knts N 121 and 122Plot Number - 112 (%) ar 113 () |
{ ‘Area OF Lid - 0.0 Decimal

4

Sh/SmJIIAD A REPBY mmmm
KRISHNA KANT PRASAD hay presentud the cocument lor regiatration in his
office

oday dabsd - 07-Jun-2021 Day - Mondsy Time - 14:29:55 PM




T A SR L T

Is e-KYC ot
S5NO Party Name and Address Verified? e-KYC Details Aftomey m- mmmﬁ

1 J1 A DA REP BY vas At '-m

FAN No.. Parmission
Case No.-
7 GMIRONAND STEEL Yes  Tejpal Singn
mmmm Aﬁhu:-ﬂ
SINGH .
Addresst - PLOTND, A« q"’"‘"
0P AP AT, A8, AS A
10, &11, AAZ, AAS, 414 v‘n
INCLLIDING ROAD, NEAR 4 9 3
38D PHASE JIADA + “‘M
ADITYAPUR, RES| OF 35, Dt Inadand,
GOURI SHANKAR SOAD. india
PAHALWANDERA,
BINGHBHUM, REG. QFT-
FLAT NO, A7, aNGI
FOOR. WATERLOO 8TH..

R R SERwla= E L NP




135

Be.NO Party Name end Address
1 BASANT RUMAR
S/ndile D K GUPTA
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Ry Raiw 28.102023 3y T wor @ Fordie safea 3¢ WM G. M. Iron &
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1. Ingersol Pannel - 1 no.

2. Dicsel Tank - 3 nos.

3. EOT Crane (Overhead) -3 nos.

4. Railway Track - 50 nos.

3. Continues Casting Machine(Ingot Making Machine) -1 no.
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7. Backhoe Loader (JCB) -1 no. (Working)

ipment, Sl fémefter e

Shed- o 5000 Sqft T Water Syorage #

.....

gmmégﬁﬁma?mﬁaﬁﬂéﬁmwmmﬁmar
EARINICRIERCROGE o

i
REZSIEHINROR
Rrargl, anRwye




140 Drocenerase - \ K.

— HRGTS X7 HGHT FI=oT Ng (%)

e HE—UARTRIAT, GHOEI0 /15, =g, BTSRRI Bici]
o4 SR, ARG |
Web Site- jspcb.nic.in/ Phone- 0657-2383241/ Fax- 0657-2383905

i ) 34N et ) lcllc 2025
U,

¥ YO HAR

&I UGTRRR],

SR |
| H,

A9 S0THO 3MARA Yos el %0 feo,
wile H0—A—5(P), A—6(P), A—7 A—8, A—9,
A—10, A—11, A—12, A—13 Td A—14,

R ST &, e e

AT T— RIS eT— ERHTET |

fagg — E.C. (Environmental Clearance) ¥ 9 geod ® Ged H |
HERM,

SRIT favg # gfog s ® 5 aue gRT ANd fwediu Wi
IR § THE BT el D FRT WRIST 74T, §9 MR W YA 948 A Shg D
HaTdd B Wedla YA UH (CTO) Wiw faha |

w8 f vafaror, o vd Sierarg aRads HaATerd @ aRaer dica
R afide uaiaRoia Wigfy adsf fverdu wie smRT @& 9@ | geiia & e
¥ 39 g8 W R 5 e g1 yafeei Wiy g svd g @ T |
RIFTIRG 81 BT B |

S iR WAGRT & o THEIE P AM IR WAHINING PRIDY
FHfid B |

ﬁsamwm‘—r

qﬂ'ﬂ Wm

éﬁuw%@m‘crgﬂ

June_Hin




/

~

b|C

- 141 Cy

Puwaieee - ‘e

——=— JHARKHAND STATE POLLUTION CONTROL BOARD @

= T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI-834004
- Phone: - 2400852, 2400851 Fax :- 0651-2400850, Website:-www.ispcb.org

s 50 ite: f b.
Ref. OA/63/2024/E2/_R - 1233 Ranchi,Dated:-20 |6 ! 20
From
Kamlakant Pathak
Section Head
To

M/s G M Iron & Steel Co. Ltd.,
Phase — 111, Extension, Adityapur Industrial Area,
Seraikela Kharsawan

Sub:- Show cause notice in the matter of 0.A No. 63/2024 (Earlier O.A. No. 18/2024/PB) in the
matter of Ajay Kumar Murarka Vs State of Jharkhand & Ors) pending before the Hon’ble
National Green Tribunal (NGT), Eastern Zone Bench, Kolkata — Regarding.

Sir,

Whereas, the Unit was inspected on 09/04/2024 by the Joint Committee constituted by the
Hon’ble NGT, Principle Bench, New Delhi and the following observation were made, which are as
follows:

1. The Ministry of Environment & Forests Govt. of India, has issued EC in favour of M/s
Bimaldeep steel Pvt. Ltd. vide letter No. J-11011/641/2009- 1A. I (I) dt. 17/01/2011. The
earlier project proponent, M/s Bimaldeep Steel Private Limited, since being granted EC to
the project in 2011, has not submitted timely half yearly compliance report to the Regional
Office of MoEF&CC as well as SPCB.

2. It was observed that the project had huge storage of Bag Filter Dust as well as ESP dust

- stored within the industrial premises unsystematically. The project should prepare a safe
disposal plan for these wastes as per the prevailing rules and regulations laid down by the
Pollution Control Board.

3. The project has to develop green belt as stipulated in the Environment Clearance letter but
the same has been not complied.

4. All the roads within the industrial unit need to be made conerete / black topping to reduce
the fugitive emissions.

5. Fugitive emission was seen from various sections as leakages were found during the
inspection.

6. Housekeeping was found not up to the marks as raw materials and solid waste were also
found kept in open.

7. Project has not constituted separate Environmental Management Cell equipped with full-
fledged laboratory facilities shall be set up to carry out the environmental management and
monitoring functions and Environmental statement is also not being filled properly.

8. Display Board is wall painted and not being updated on regular basis. Project need to install
digital Display screen near the main gate for public display. 5

9. Project authorities have not submitted Charter on Corporate responsibility for environment
protection immediately after one year of production.

10. Project authorities were asked to submit detailed Layout plan of the plant but the same has
been not made available by the Unit’s representatives.
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11. Project has installed and functioning ESP and Chimney which are claimed to be outside the
I3-acre land and lies in the disputed 4.67-acre lands. But the structure seems to be old and
constructed by the earlier owner of the Unit. ESP and stack are the integral part of the
sponge Iron Unit and the Project cannot be run without operating Air Pollution Control
Devices as mentioned above situated at disputed land.

The point-wise status of compliance to the conditions stipulated in the earlier C.T.O. issued by the
JSPC Board vide Ref. No. JSPCB/HO/RNC/CTO-14997114/2023/516 dated 23.03.2023 is as given

below:

Sl Specific condition Status of Remarks

compliance

1 That, the occupier shall make the | Partially Complied
approach road and roads within
premises of the plant and work areas
asphalted or concreted

2. That, the occupier shall purchase raw | Being complied
material only from valid source

3. That, the occupier shall make Work area and | Partially Complied
transport roads concrete/ black top

4. That, the occupier shall submit | Assured to submit | RWH and Water
photographs of Tree Plantation, Rain | Old plantation| Sprinkling  systems|
water harvesting, Boundary wall and | exists but needs to need to be
Water sprinkling system enhance plantation| maintained.

density.

5. That, the occupier shall submit Noise [Not provided
monitoring report to the Board. during the

inspection

6.. That, the occupier shall comply with [Partially Complied |Display Board was not
conditions of authorization ~under found updated.
Hazardous and Other Wastes H'W storage area is not|
(Management and Transboundary proper. Manifest]
Movement) Rules, 2016. document not

submitted.

T That, the occupier shall ensure the |Partially Complied. [More sprinklers|
cleaning and wetting of ground hould be installed to
regularly to improve housekeeping. Eﬂppress fugitive dust

d Housekeeping]
needs to be improved.

8. That, the occupier shall have its [Being complied. ”
conveyor belt for transporting the
materials fully covered all along its
way and transfer points and suction
system should be connected to de-
dusting equipment.

9. That, the occupier shall make water |Being complied.
sprinkling arrangement in areas around
crushing and screening units, raw
material heaps at unloading points,
heavy vehicle movement areas, roads
and waste dump sites etc.

10. " That, the occupier shall construct the [Not complied Raw materials were
shed for keeping Iron Ore properly and found kept in open
ensure  Crushing and screening during the inspection
operation in shaded enclosed area.

11. That, the occupier shall operate and maintain |[Partially complied |ABC, Bag filters and
Air Pollution Control Device (APCD) [ESP has been installed
regularly and submit the photographs; which  were found

operational.

12. That, the occupier shall comply the provision [Not Com plicd Compliance report not

) of ~Charter on Corporate responsibility for provided to the

nvironment protection immediately after one committee
year of production

Iron & Steel SC/2

N
N
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cmission monitoring system and ensure

13. That, the occupier shall construct garland | Not com plied, Garland drains,
drain, toe wall and settling tanks for storage of settling tanks were
solid wastes and raw materials separately and not provided around
de-siltation of settling tanks shall be done raw and solid waste
regularly. storage areas

14, That, the occupier shall submit compliance of Not Complied Half yearly
conditions of CTO half yearly to the Board. compliance  report

not provided to the
committee.

15. That, the occupier shall regularly operate Not complied Some CCTV cameras
Closed Circuit Television (CCTV) camera for has been installed but
monitoring of operational status of APCDs not proper for

monitoring
operational status of
APCD’s

16. That, the occupicr shall operatc and maintain | APCD has been Leakages were
Air Pollution Control Device (APCD) |installed which| observed on the
regularly and submit the photographs; were found in| day of inspection

operation during| which requires
the inspection. proper
maintenance.

il That, the occupier shall ensure that no Fly ash | The project does
laden air should go to the nearby village. There [ not have CPP in
must be proper protection to villagers from fly | the plant and there
ash laden air like three tier tree plantation, fine | is no generation of]
mesh net ete. fly ash in the plant.

18. That, the occupier shall submit NOC from Not Submitted
Central ground water authority / State Ground
Water ~ Authority regarding extraction/
consumption of ground water; 5

19. That, the occupier shall operate on-line Partially Complied During the inspection

PM instrument display|

in OCEMS was not
available

PP has submitted Datal
which is below 50
micro gram/ cubic
meter on the avg,
Partially PM 10 analyzer has
Complied been installed but was
found not properly

uninterrupted and regular transmission of data
to JSPCB server;

20. That the occupier shall operate PM10 analyzer
with  online connectivity and ensure
uninterrupted and regular transmission of data

controlled interlocking facility keeping in view
of on-line emission and effluent monitoring
system to ensure stoppage of feed conveyor, so
that the feed to the kiln would stop

to JSPCB server; functional during the
inspection,

21. That, the occupier shall operate Effluent Not Complied

Treatment Plant (ETP);
22. That, the occupier shall raise the height of all Being Complied

stacks attached with air pollution control

devices (APCD) up to 30 metre
23. That, the occupier shall comply fugitive | During the

emission standards of 2000 g/m3 at a distance |inspection  many

of 10 metre from raw material crusher and leakage points

product handling areas etc. were found which

cause fugitive
emission.

24, That, the occupier shall provide separate Partially

electricity meter with all APCD. Complied
25. That, the Occupier shall install Mechanical Not Complied

Operated system for timely collection and

removal of the flue dust generated in air

pollution control device.
26. That, the occupier shall provide software Not Complied
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automatically, if emergency/safety cap of the
rotary kiln is opened or ESP is non -
operational.

27.

That, the safety cap/emergency stack of rotary
kiln type plant, which is generally installed
above the after burner chamber (ABC) of feed
end column should not be used for discharging
untreated emission, bypassing the air pollution
control device;

Assured
comply

to

28.

The content of Environmental Clearance vide
F. No. J-11011/641/2009-IA II (I) dated
17.01.2011 for expansion of Sponge Iron Plant
(100 TPD to 200 TPD) and installation of Steel
Melting shop (330 TPD) and captive Power
Plant (12 MW- AMW WHRB & MW AFBC)
by M/s Bimaldeep Steel Private Limited.

The
applied
transfer of EC
MoEF&CC
letter
08.02.2024

project has

for
to

vide
Dated:

29,

That, the occupier shall dispose fly ash as per |

Fly ash notification 1999 and its amendment
therein

The project does nol
have CPP in the
plant and there is no
generation of fly ash
in the plant

30.

That, Regular monitoring of influent and
effluent surface, sub-surface and ground water
(including chromite) should be ensured and
treated wastewater should meet the norms
prescribed by the State Pollution Control
Board or described under the Environment
(Protection) Act, 1986 whichever are more
stringent, Leachate study for the effluent
generated and analysis shall also be regularly
carriecd out and report submitted to the
Ministry's Regional Office at Bhubaneswar,
SPCB and CPCB.

Related report
provided to
committee,

not
the

31.

That, A time bound action plan shall be
submitted to reduce solid waste, its proper
utilization and disposal.

Plan
to

Action
provided
committee.

nof

the

32.

That, Proper handling, storage, utilization and
disposal of all the solid waste shall be ensured
and regular report regarding toxic metal
content in the waste material and its
composition, end use of solid/hazardous waste
should be submitted to the Ministry’s Regional
Office at Bhubaneswar, SPCB and CPCB

Not Complied

33.

That, Vehicular pollution due to transportation
of raw material and finished products shall be
controlled. Proper arrangements shall also be
made to control dust emissions during loading
and unloading of the raw material and finished
product.

Partially
Complied

EEN

That, the water consumption shall not exceed
as per the standard prescribed for the steel
plants,

Being complied

As informed by the
Units representative
but relevant report
not provided

35.

That, the occupier shall submit applications for
renewal of consent under section 25 / 26 of the
Water(Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air
(Prevention & Control of Pollution) Aect, 1981
again 120 days prior to the date of expiry of
this consent i.e. 31.03.2025 with documents
showing compliance of all of the above
condition

Assured
Comply

to
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(B)

General Conditions

Sl

Stipulated Conditions

Status of compliance | Remarks

01.

That, the occupier shall maintain the National
Ambient Air Quality Standard given below:

PM 10 analyzer has been
installed for  regular
monitoring.

That, the occupier shall maintain the emission
quality within the standard and the quantity, as
follows:

OCEMS has been installed,
Assured to maintain

That, the occupier shall keep process effluent in
close-circuit and the quality of effluent from
other sources in conformity with the standard (s)
and the discharge quantity as below:

ETP has not been yet
installed.

Process water is being kept
in close circuit.

04.

That, the occupier shall dispose of solid wastes
as follows:

Partially complied

05.

That, the occupier shall keep DG Set(s) within
acoustic enclosure (s) and shall keep the
height{s) of exhaust pipets) as per Central
Pollution Control Board norm.

Complying with

06.

That, the occupier shall install and maintain
Central Ground Water Board/ State Ground
Water Directorate approved system of rain
water harvesting-cum-ground water recharge.

Partially Complied.
RWH structure not proper.

07.

That, the occupier shall grow and maintain
greenery in the periphery and other available
spaces and shall continue enhancing its plant
density and biodiversity.

Old Plantation exists but
requires enhancing density.

08.

That, the occupier shall submit environmental
statement  with  supporting  stochiometric
calculations analyses reports, every year,

Env. Statement submitted
But the same is not
properly filled.

09.

That, the occupier shall submit report(s) duly
monitored and issued by an NABL accredited /
ISO 9001:2008 and OHSAS 18001:2007
certified laboratory in compliance sub-para (2),
(3), (4) and (5) of paragraph 3 of this CTO
yearly at required periodicity.

Reports not provided to the
commiltee

10.

That, this CTO is valid subjected to the validity
of mining Lease/Mining Plan/Ecofriendly/
Environmental Clearance, if applicable. In case
of no renewal of Mining Lease /Mining Plan,
this consent shall be treated as revoked
automatically,

Agreed

That, this CTO is issued from the environmental
angle only and does not absolve the occupier
from other statutory obligations prescribed
under any other law or any other instrument in
force. The sole and complete responsibility to
comply with these conditions laid down in all
other laws for the time being in force, rests with
the industry/ unit/ occupier

Agree with

-.—-F"_“\-...hh




The point-wise status of compliance to the conditions
Clearance letter issued by the Ministry vide letter No.
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12. | That, this CTO shall not in any way, adversely
affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be, instituted
against you by the State Board for violation of
the provisions of the Act or the Rules made

there under.

G

Agree with

13. | That, the occupier shall comply with all
applicable provisions of the Water (Prevention
& Control of Pollution) Act, 1974; the Water
(Prevention & Control of Pollution) Cess Act,
1977; the Air (Prevention & Control of
Pollution) Act, 1981; and the Environment
(Protection) Act, 1986 and Rules made there

under.

Assured to comply

17.01.2011 is given below:

stipulated in the Environment
J-11011/641/2009-1A.11(I) dated

S
1

Stipulated condition

Status of compliance

Remarks

SPECIFIC CONDITIONS

Efforts shall be made to reduce RSPM
levels in the ambient air and a time bound
action plan shall be submitted. On-line
ambient air quality monitoring and
continuous stack monitoring facilities for
all the stacks shall be provided and
sufficient air pollutioncontrol  devices

viz. Electrostatic precipitator
(ESP) and bag filters, etc. shall be
provided to keep the emission levels
below 50 mg/Nm3 by installing energy
efficient technology.

ii.

The project has installed
Electrostatic Precipitator
(ESP) in the plant and the
stack emissions are
monitored  continuously
and connected to the
CPCBserver.

There is a single stack of
30 mtrs height.

The project has also
installed bag filters in the
project at various dust
generation  machineries
and locations to reduce
dust emissions.

Being
complied b
furiher
improvement
required.

As proposed, Electrostatic precipitator
(ESP) shall be provided to WHRB, FBC
and DRI plants to control particulate
emissions within 50mg/Nm3. Fume
extraction system shall be provided to
induction furnaces to control emissions
within the prescribed standards.

It was observed that the
project has ESP installed
for the DRI plant.

Being

comiplied with

anassurance,

iii.

The national Ambient Air Quality
Standards issued by the ministry vide

G.S.R. No. 826(E) dated 16th November,
2009 shall be followed.

The project has submitted
reports on the monitoring
ofthe Ambient Air Quality
inthe industrial plant.

Being
complied

“Guidelines/Code of Practice issued by the

Gaseous emission levels including
secondary fugitive emissions from all the
sources shall be controlled within the
latest permissible limits issued by the
Ministry andregularly monitored.

shall be followed. New standards

It was observed at site [Partially
that that the project has [complied.

installed monitoring

equipment for continuous jgo¢

gaseous
monitoring  from  the
stack. This s

onitoring

being [fugitive

The project has
: submitted
emissions [reports on the

of

?9{)
-,“ o
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i B & Steel SC/6

'\




a 147

&

transmitted to the CPCB lemissions in the

for the sponge iron plant issued by the

Ministry vide G.S.R. 414(E) dated 30th|and JSPCB  Servers A e

May, 2008should be followed. online. The stack [Project is yet to
emission values have [install-as well as
been mentioned at Table me::::}::- -
nurnbe.r I ™ .t}_“: echanism for
compliance to Specific ugitive
condition no. (i). Values missions in
reported are within the ghe plant.
limits.

v. | Hot gases from DRI kiln shall be passed | During inspection and Partially
through Dust Setting Chamber (DSC) to | also as per the | complied.
remove coarse solids and After Burning | information submitted by
Chamber (ABC) to bum CO completely | the project, itis noted that
and used in waste heat recovery boiler |the hot gases from the }
(WHRB). The gas then shall be cleaned in | DR1  kiln s passed
ESP before leaving out into the atmosphere | through Dust Settling
through ID fan and stack. Chamber (DSC) and

After Burning Chamber .
(ABC) to burn CO. The

gas is laterpasses through

the ESP, ID Fan and the
stacks, cleaned before
leaving out into the
atmosphere,

Vvi. | Total water requirement shall not exceed | It was observed during the Partially
1,050 KLD. Efforts shall further be made | site inspection that the complied
o use maximum water from the rain project is drawing water
water harvesting sources. Use of air|from the 7 numbers of -
cooled condensers shall be explored and | Tube wells for which the | There & a0
closed circuit cooling system shall be project authorities have ,S[,ew"ﬁz i |
provided to reduce water consumption | made application to the Plr::t c.'; i |
and water requirement shall be modified Ground water Authorities lindustry.
accordingly. All the effluent shall be | vide letter No0.87296 dated Project
treated and used for ash handling, dust|21.01.2023. propenent has
suppression and green belt development. ssured to
No effluent shall be discharged and zero | Water from the plant is jestablish  the
discharge shall be adopted. Sanitary | directed into a settling same  within
sewage should be treated in specific tank | chamber in which the ne year ftime
followed by soak pit. suspended particulate  [Period.

- matter is removed and then ‘
the  clear water is
recirculated and re-used in
the industry.

vii. | Effort shall be made to make use of rain | During the inspection, it | Partially
water harvested. If needed, capacity of the | was noted that the project | Complied
reservoir should be enhanced to meet the | lad had provision for
maximum  water requirement. Only | collection and storage for
balance water requirement shall be met | rain water. The water was
from other source. being used in the project

forpurposes like water
sprinkling over roads for
dust suppression, watering
the plantations, washing,

e _
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viii.

etc.

However, it was noted that
the project was drawing
water through the 07 nos.
of bore wells which are
stated to have been made
by the earlier owner.

Regular monitoring of influent and effluent
surface, sub-surface and ground water
(including chromite) should be ensured and
treated wastewater should meet the norms
prescribed by the State Pollution Control
Board or described under the Environment
(Protection) Act, 1986 whichever are more
stringent. Leachate study for the effluent
generated and analysis shall also be
regularly carried out andreport submitted to
theMinistry’s Regional Office at

Ranchi, SPCB and CPCB.

During the inspection, it
was noted that the project
was not discharging
effluents to the outside the
plant.

Project proponents have
not provided report on the
influent and effluent water
quality.

The project proponent has
also not submitted any
report on
Study.

the Leachate |

Not
Complied.

The water consumption shallnot exceed as
per the standard prescribed for the steel
plants.

As per the reports provided
by the project proponents,
it is noted that they are
abiding by the condition.

Being
Complied.

All the coal fines, char from DRI plant shall
be utilized in AFBC boiler of power plant
and no char shall be used for briquette
making or disposed off anywhere else.
AFBC boiler shall be installed
simultaneously along with the DRI plant to
ensure full utilization of char from the
beginning. Scrap shall be used in steel
melting shop (SMS) and SMS slag and kiln
accretions shall be properly utilized. All the
other solid waste including  broken
refractory mass shall be properly disposed
off in environment-friendly manner.

It was observed during the
inspection that the project
does not have AFBC
Boiler.  Therefore, the
coal fines and char from
the DRI plant is presently
not being consumed in
the AFBCboiler.

The plant does not have
SMS plant in operation,
Presently, all the solid
wastes are being stored
within the plant and partly
disposed to the vendors.

Partially
complied.

xi.

Proper Utilization of fly ash shall be
ensured as per Fly Ash Notification, 1999
and subsequent amendment in

2019,

The project does not
have CPP in the plant
and thereis no
generation of fly ash in
the plant.

Presently,
there is no
generation
offly ash.

Xii,

Vehicular pollution due to transportation of
raw material finished products shall be
controlled. Proper arrangements shall also
be made to control dust emission during
loading and unloading of the raw material

Water sprinkling is done
by the project proponent
through water tankers to
water on the roads. It was
noted that there were water
sprinklers installed near

Partially
complied.

and finished product.
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the loading and unloading
sites. However, the project
needs to increase the
number of water sprinklers
along the roads as well as
loading and unloading
sites.

Xiii.

All internal roads shall be black topped.
The roads shall be regularly cleaned with
mechanical sweepers. A 3- tier avenue
plantation using native species shall be
the linked coalmines shall be created
within the Unit.

The project has made some
parts of the roads concrete
and have assured to make
all roads concrete within
one year time. Presently,
cleaning is being carried
out by means of manual
cleaning.

Partially
complied.

Proper handling, storage, utilization and
disposal of all the solid waste shall be
ensured and regular report regarding toxic
metal content in the waste material and its
composition, end use of solid/hazardous
waste  should be submitted to the
Ministry’s Regional Office at
Bhubaneswar SPCB and CPCB.,

Presently, the project
authorities are keeping all
the raw materials within
the project area.

However, proper
systematic means of
covering of materials by
sheds or by tarpaulin
and storage of raw
materials, with proper
covering and measures
to check spillage are to be
adopted by the project
proponents.

Partially
complied.

A time bound action plan shall be
submitted to reduce solid waste, its
proper utilization and disposal.

The project has assured to
submit Time Bound
ActionPlan to reduce solid
waste and its proper
utilization.

Assured
to Submit

Vi,

Risk and Disaster Management
plan along with the migration measures
shall be prepared and a copy submitted to
the Ministry’s Regional Office at
Bhubaneswar, SPCB and CPCB within 3
months of issue of environment clearance
letter.

The project proponents
have assured to prepare and
ubmit Risk and Disaster
anagement Plan to this
Office.

Not
provided

xvii

As proposed, green belt shall be developed
in 33% of plant area as per the CPCB
’guidclines in consultation with the DFO.

It was observed that the
project has developed
plantations along the
boundary and within the
plant. However, there was
no systematic green belt
raised in the industrial
plant. The project should
submit an Action Plant
along with Implementation
Schedule for raising 33%
green belt as per the

Partially
complied.
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stipulation.

X vini

All the recommendations made in the
Charter on Corporate Responsibility for
Environment Protection (CREP) for the
Steel Plants should be implemented.

The project has assured to
comply with the stipulation
within the next 3 months’
time period.

Assured
to Submit

pix.

At least 5 % of the total cost of the project
hould be earmarked towards the corporate
ocial responsibility and item-wise details
ong with time bound action plan should be
prepared and submitted to the Ministry’s
Regional Office at Bhubaneswar,
Implementation of such program should be
ensured accordingly in a time boundmanner.

Some activities like
distribution of  plants,
organizing Health Camps
and distribution of
sanitation materials in the
village have been

urktien

The project proponents
have assured to submit
report on the Need Based
Assessment  Study and
Development of CSR
within 3 months time.

Partially
Complied.

XX

The company shall provide housing for
construction labour within the site with all
necessary infrastructure and facilities such

'| as fuel for cooking, mobile toilets, mobile

STP, safe drinking water, medical health
care,creche etc. The housing may be in the
form of temporary structures to be
removed after the completion of the
project.

As observed at site, there
was no labour camp.

Being
Complied

General Co

nditions

The project authoritics shall strictly
adhere to the stipulations made by the
Jharkhand  Pollution Control Board
(JPCB)and State Govt.

The project has obtained
CTO from the Jharkhand
State Pollution Control
Board vide letter No.
JSPCH /HO/ RNC/ CTO
14997114/ 2023/516
dated 23/ 03/ 2023 which
is valid Up to
31/03/2025.

Being
Complied.

At no time, the emission shall exceed
the prescribed limits. In the event of
failure of any pollution control system
adopted by the unit, the unit shall be
immediately put out of operation and
shall not be restarted until the desired
efficiency has been achieved.,

As per the reports on
environment quality
monitoring provided by the
project proponents, Stack
emission recorded is SPM
46 mg/Nm3 and the AAQ
parameters recorded
PM10- 86 ug/m3, PM2 5 —

51 ug/m3. Both the values

Being
complied.

1

-GM Iron & Steel SC/10
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ime),

viii.

The company shall develop rain _water

harvesting structures to harvest the rain
water for utilization in the lean season
besidesrecharging the ground water table.

The project has developed
rain water harvesting
Lﬂructure for collection anda
reservoir for its storage for
use which requires regular
maintenance.

Occupation Health shall Surveillance of the
workers shall be done on a regular basis
and records maintained as per the
Factories Act.

Partially
complied.

has not
information
relating to the
Occupational Health
Surveillance carried out.

The project
submitted

Not
complied.

The project proponent shall also comply
with all theenvironmental protectionmeasures

The project proponents
have submitted that they
have purchased the plant
from the Bank during
auction.

They do not have a copy of
the EIA/EMP prepared
based on which EC has
been issued by the
Ministry.

However, they have sought
time of 3 months to
comply with the
stipulation.

Assured to
Comply within
3 months.

-

Ixi.

A separate Environmental Management Cell
equipped  with  full-fledged laboratory
facilities shall be set up to carty out the
environmental management and monitoring
functions.

As noted at site, the project
does not have any separate
Environment Management
Cell with qualified
personnel. The project
needs to constitute EMC
and report the same to
this Office,

Not Complied.

peii.

As proposed, Rs. 6047.00 Lakhs and Rs.
969.00 Lakhs shall be earmarked towards
total captain cost and recurring cost/annum
forenvironmental pollutioncontrol measures
andjudiciously used 1o implement the
conditions stipulated by the Ministry of
Environment and Forest as well as the
State  Government. A  time bound
implementation scheduleshall be implement
all submitted to the Ministry and its
Regional Office at Bhubaneshwar to
implement all the conditions stipulated
herein. The funds so provided shall not be
diverted for any others purpose,

It is submitted by the
project proponents that they
would prepare Action Plan

ong with implementation
Eihedulc and submit the
same within 3 months time
to this Regional Office,
MoEF&CC.,

Assured
Submit,

to

copy of clearance letter shall be sent
proponent to concerned panchayat,

The present
proponent, who

project
has

Assured
comply.

to

"s .

Y
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Zila Parishad/Municipal Corporation,
Urban Local Body and the local NGO,
if any from whom
suggestions/representations, if any were
received while processing the proposal.
The clearance letter shall also be put on
the website of the company by the
proponent.

purchased the project |
fromthe Bank, has agreed
to submit the same
within next 3 months.

financial year ending 315t March in Form V
as is mandated to be submitted by the project
proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986 as
amended subsequently, shall also be put on
the website of the company along with the
status of compliance of environmental
conditionsand shall also be sent to the

provided is of 21-22 but
Data not filled properly.
Neither Date has been

mentioned or nor any data
filled.

The data filled in
Environmental statement
ubmitted to the

ommittee is Nill in most
f the places which shows
heer negligence by the
PP.

xiv. | The project proponent shall upload the | The present project | Assured to
status of compliance of the stipulation | proponent, who has Comply.
environment clearance conditions, | purchased the project
including results of monitored data on | fromthe Bank, has agreed
their website and shall update the same | to submit the same within
periodically. It shall simultaneously be | next 3 months.
sent to the Regional Office of the MOEF,
the respective Zonal Office of CPCB and
PPCB. The criteria pollutant levels
namely; RSPM (PM 2.5 and PM 10)

S0O2, NOx (ambient levels as well as
stack)

xv. | The project proponent shall also submit | The project authorities | Not Complied.
six monthly reports on the status of the | have not provided six- :
compliance of the stipulated | monthly compliance
environmental conditions including result | reports submitted to the
of monitored data (both in hard copies as | Regional Office,
well as by e-mail) to the Regional Office | MOEF&CC. [
of MoEF, the respective Zonal Office of
CPCB and the JSPCB. The Regional
Office of this Ministry/CPCB/JSPCB
shallmonitor the stipulated conditions.

xvi. The Environment Statement for each [Environmental Statement | Not Complied.

Xvii.

The project proponent shall inform the
public that the project has been accorded
cnvironmental clearance by the Ministry
and copies of the clearance letter are
available with the JSPCB and may also be
E:en at the website of the Ministry of

nvironment and Forests at
tt:/envfor.nic.in This shall be advertised

The project has applied
for transfer of EC to
MoEF&CC vide letter
Dated: 08.02.2024

The present owner of the
industry, M/s GM Iron and
Steel Company has not

published any |

Not Complied.

& Steel SC/13

\

-~

Y)

-




®

within seven days from the date of issue of | advertisement in the

the clearance letter , at least in two local | N€Wspapers regarding their
: : .| taking  over of the

newspapers that are widely circulated in industry.

the region of which one shall be in the

vernacular language of the locality

concerned and a copy of the same should be

forwarded to the Regional Office.

xviii| Project  authorities shall inform the |Details on financial closure | Not Complied.
Regional Office as well as the Ministry, the jand final date of approval of
date of financial closure and final approval the project by the concerned
of the project by the concerned authorities uthorities have not been
and the date of commencing the land provided to the committee.

development work.

]

Whereas, after perusal of the above said inspection report it was observed that non-compliance of

many conditions of Environmental Clearance (EC) and Consent to Operate (CTO) is there s0, the
competent Authority has ordered to calculate the Environmental Compensation against the Unit as
per the “Report of the CPCB In-house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund”. The calculation of Environmental
Compensation is given below as follows:-

CALCULATION OF ENVIRONMENTAL. COMPENSATION OF
M/S G.M. IRON & STEEL CO. LTD., PHASE-I, ADITYAPUR INDUSTRIAL AREA,
SARAIKELA-KHARSAWAN,

Nature of violation — Noncompliance of CTO & EC conditions.

Basis to levy the Environmental Compensation — Pollution Index

The environmental compensation is based on the following formula:
EC= PIXNxRxSxLF

Where,
EC- Environmental compensation
PI- Pollution Index of Industrial Sector
N ~Number of days of violation took place
R — A factor in rupees for EC
S- Factor of scale of operation
LF — Location Factor

Now in this case,

PLis to be taken as 90 as the industry belongs to Red category (Iron & Steel (involving processing
from ore/ integrated steel plants) and or Sponge Iron units) (as per CPCB's guidelines).

N is to be taken as 62 days from 11/03/2024 to 11/05/2024.
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S is to be taken 1.5 as the unit belongs to Large Scale as per Notification No. - §.0. 1702(E) — dated
01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be 0.5 for micro or small,
1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1.25 as the population of Saraikela-Kharsawan is > 1 million. (District Census
Handbook, Saraikela-Kharsawan of 201 1).

Therefore,

EC (Perday) =PI xR x S x LF
=90x250x1.5x125
=3 42,187.50/-

Henceforth, the Environmental Compensation for one day comes out to be 2 42,187.50/-. So, the
total Environmental Compensation for 62 days comes out to be ¥ 26,15,625.00/- (i.e. Twenty-Six
Lakhs Fifteen Thousand Six Hundred and Twenty-Five Rupees Only).

Now, therefore, in view of the above and by exercising the powers vested under section 25/26 of
Water (Prevention & Control of Pollution) Act, 1974 and under section 21(4) of Air (Prevention &
Control of Pollution) Act, 1981, the Competent Authority has been pleased to grant you an
opportunity of being heard in person / through an authorized representative on 28.05.2024 at 11:00
A.M. in the Board’s Head quarter to explain that why the above said Environmental Compensation
may not be imposed upon your Unit, CTO issued to the Unit may not be revoked, closure order may
not be issued & legal action may not initiated against the Unit. In case of failure to submit your part
an exparte order may be passed.

This issues with the approval of the Competent Authority.
Yours faithfully,
Sd/-
(Kamlakant Pathak)
Section Head

Ref. No. B"\ 9’33 Ranchi, Dated Qﬁlﬁﬁ\%ﬂq
Copy to: The Regional Officer, JSPCB Regional office-cum-laboratory, Jamshedpur for information
and necessary action. .
Wpaton Ko Sopiocn
(Kamlakant Pathak)

Section Head

S
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